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SHRI	TAPAN	KUMAR	SEN:	Sir,	 you	did	not	mention	us.	 ...(Interruptions)... The 
House	 is	 not	 composed	 of	 just	 the	 Congress	 Party	 and	 the	 BJP.	 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan, you have to be either in the left or in 
the right. ...(Interruptions)... Now, you are in the Left. ...(Interruptions)... You say 
you are in the Left. ...(Interruptions)...

SHRI	 TAPAN	 KUMAR	 SEN:	 Not	 at	 all!	 This	 House.....(Interruptions)...

SHRI	 BHUPINDER	 SINGH	 (Odisha):	 Sir,	 this	 House	 is	 very	 much	 concerned	
about	 this	 Bill.	 The	 country	 is	 concerned	 about	 this	 Bill.	 They	 want	 this	 Bill	 to	 be	
passed. ...(Interruptions)...

MR.	 DEPUTY	 CHAIRMAN:	 Now,	 Mr.	 Minister,	 please	 move	 the	 Bill.

GOVERNMENT BILL

The Real Estate (Regulation and Development) Bill, 2015 

THE	 MINISTER	 OF	 URBAN	 DEVELOPMENT;	 THE	 MINISTER	 OF	
HOUSING	 AND	 URBAN	 POVERTY	 ALLEVIATION	 AND	 THE	 MINISTER	 OF	
PARLIAMENTARY	 AFFAIRS	 (SHRI	 M.	 VENKAIAH	 NAIDU):	 Sir,	 I	 move:	

	 "That	 the	Bill	 to	 establish	 the	Real	Estate	Regulatory	Authority	 for	 regulation	
and promotion of the real estate sector and to ensure sale of plot, apartment 
or	 building,	 as	 the	 case	 may	 be,	 or	 sale	 of	 real	 estate	 project,	 in	 an	 efficient	
and transparent manner and to protect the interest of consumers in the real 
estate sector and to establish an adjudicating mechanism for speedy dispute 
redressal and also to establish the Appellate Tribunal to hear appeals from 
the decisions, directions or orders of the Real Estate Regulatory Authority 
and	 the	 adjudicating	 officer	 and	 for	matters	 connected	 therewith	 or	 incidental	
thereto, as reported by the Select Committee of Rajya Sabha, be taken into 
consideration."

The question was proposed.

MR.	 DEPUTY	 CHAIRMAN:	 Now,	 Kumari	 Selja.

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 do	 you	 want	 me	 to	 make	 some	 preface?

MR. DEPUTY CHAIRMAN: If you want, you can do so.

SHRI	 M.	 VENKAIAH	 NAIDU:	 Mr.	 Deputy	 Chairman,	 Sir,	 with	 regard	 to	
what my friend, Shri Jairam Ramesh, has said, he is right. He made it very 
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clear and I got the signals also. And, I can put in on record that not only from 
the Congress side, but almost all sides of the House, when I interacted with  
them — and some people also directly communicated to me — they were also eager 
to	 have	 this	 Bill	 passed	 in	 this	 Session	 itself.	 That	 is	 why	 I	 would	 like	 to	 thank	
all the people for the interest they have shown and the support they are extending 
to	 the	 Bill.	 I	 am	 thankful	 for	 that.	

Sir,	 with	 regard	 to	 not	 bringing	 the	 Bill	 —	 because	 Mr.	 Ramesh	 has	 made	 a	
remark, I have to just put it on record — on 22nd December itself, I brought the 
Bill	 to	 the	 House.	 For	 whatever	 reason,	 it	 could	 not	 be	 taken	 up.	 On	 15th	 again,	 I	
placed it. Then, on 4th also, on 7th also, 8th also and on 9th also, I placed it. So, 
there is no hesitation from the Government side. Let me put it straight on the record. 
But,	 now,	 the	 entire	 House	 is	 broadly	 for	 it.	 Even	 my	 friend	 Shri	 Naresh	 Agrawal	
has	 said	 that	 he	 is	 not	 against	 the	 Bill;	 he	 was	 only	 questioning	 the	 competence	 of	
the Parliament. For that matter, I have to put it on record because he has taken the 
name of the Attorney General -- I am thankful to Shri Jairam Ramesh also because 
he	 has	 also	 clarified	 the	 issue	 --	 that	 the	 Attorney	 General	 is	 the	 highest	 judicial	
officer	 of	 the	Government.	Whenever	 there	 is	 any	 problem	with	 regard	 to	 the	 legality	
of any legislation, it is referred to the Attorney General, and the Attorney General 
gives his opinion. So, that being the case, there is no need to doubt the capacity 
or competence of the Attorney General.

Sir, the Parliament is the highest forum in democracy. It is required to do the 
needful to meet the aspiration of the people. What is the aspiration today? We have 
a programme called 'Housing for All'. Sir, I must admit that 'Housing for All' is not 
possible by the Government's effort alone. You need private sector's participation also 
in a big way. The Government and also the private sector should join together to 
take up this challenge, this daunting task of 'Housing for All by 2022'.

Mr. Deputy Chairman, Sir, the real estate sector is the second largest employer 
in the country only next to agriculture besides accounting for 9 per cent of the GDP. 
Construction sector supports 250 ancillary industries. So, the role of this sector is 
very	 important.	 That	 is	 why	 the	 previous	 Government	 also	 proposed	 this	 Bill,	 and,	
for	 the	 same	 reason,	 the	 present	 Government	 is	 also	 pursuing	 this	 Bill.

Thirdly, Sir, such an important sector, over the decades, has been marked by a 
lack	 of	 trust	 and	 confidence	 between	 the	 consumers	 and	 the	 project	 developers.	 It	
is a reality of the fact. We have also seen in the recent days where some people 
are agitating and they are meeting the Members of Parliament also about what has 
happened	 to	 them,	particularly	 to	 the	 consumers	by	 certain	fly-by-night	operators.	 I	 am	
not making a general comment on all the real estate developers. This sector, in certain  

[Shri	 M.	 Venkaiah	 Naidu]



Government [10 March, 2016]   Bill 455

areas, has acquired some negativity, adversely impacting the investment climate, 
besides hurting the interests of lakhs of home-buyers every year.

According to the industry sources, Sir, ten lakh people buy houses every year. 
There is an investment of about ` 13.5 lakh crores. According to the information 
available for 27 major cities, including 15 Capital cities, 2,349 to 4,488 new housing 
projects were launched every year between 2011 and 2015. Thus, in these 27 cities, 
during	 the	 last	 five	 years,	 a	 total	 of	 17,526	 projects	 were	 launched	 with	 a	 total	
investment value of ` 13,69,820 crores. So, delay in implementation of these housing 
projects due to lack of transparency and accountability has been the bane of real 
estate sector in this country. The credibility has come into question. This results in 
huge cost and time overruns. If you delay, the cost goes up resulting in increased 
cost of houses. That is a matter of serious concern. That is one of the reasons for 
bringing	 in	 this	 Bill.

For various reasons, including lack of regulation in this sector, consumers have been 
reduced to a state of helplessness. Consumers drive the sector by investing their hard-
earned money. For them, to be at the receiving end is not the right way ahead of this 
critical sector by simply asking them to go to courts and all. Sir, in this connection, I 
would like to share a small personal experience. When I went to the United States for the  
first	 time	 in	 1991,	 I	 think,	 to	 attend	 a	 political	 exchange	 programme,	 after	 my	 tour	
was completed, I was dropped at the Washington Airport. From Washington, I was 
supposed to go to Los Angeles to meet some of my friends and visit certain areas.

The lady who was sitting there asked me, "Mr. Naidu, have you not got 
our message". I was shocked because getting a message in America could mean 
that something might have happened back home. I was worried. She said that 
they	 had	 sent	 a	 message	 to	 the	 Embassy	 that	 the	 flight	 was	 delayed	 for	 technical	
reasons and all. I replied that I could not get the message because I left the 
Embassy long back. Then she told me not to worry, and, she asked me if there 
was any problem. I told her that I was new and my friend was waiting there 
at the airport. She asked me for his telephone number and contacted him and 
then	 I	 spoke	 to	 my	 friend.	 He	 told	 me	 to	 find	 out	 the	 alternative	 flight	 and	 told	
me that he would be waiting there for me. I was a little worried because I had 
gone	 for	 the	 first	 time	 to	 America.	 Of	 course,	 now,	 in	 India	 also,	 there	 are	 many	 
things	 equivalent	 to	America.	 After	 that,	 I	 went	 to	 the	 first	 floor	 where	 I	 was	 given	
a	 $7	 coupon,	 and,	 I	 was	 asked	 that	 since	 the	 flight	 was	 delayed	 and	 there	 was	 time,	
I could go and have some snacks with that $7 coupon. I was elated. Afterwards, 
when	 I	 boarded	 the	 flight,	 I	 found	 that	 there	 was	 a	 letter	 addressed	 to	 me	 —	 it	
was electronically typed letter, just like printed — and, it stated, "Mr. Naidu, we are 
very sorry for what has happened. There was some unexpected technical reason and 
the	 flight	 got	 delayed.	 Anyhow,	 as	 a	 token	 of	 regard,	 please	 accept	 a	 $25	 cheque	
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as compensation". My impression about America had gone up like anything. Then, 
after landing at the destination, I told all this to my friend while going in the car. 
My friend said, "They are useless fellow, they have deceived you as these are cheap 
tactics."	 I	 said,	 "What! अगर इंनरया से िेट होती है, तो जो देर हुई, उसके निए िेद है, 
ऐसी एक िाइि बोिते हैं। मगर यहां पहिे 7 रॉिस्य नदए, नफर िेटर नदया, उसके बाद नफर 25 
रािस्य नदए।'' He	 said,	 "You	 don't	 know,	 here	 in	America,	 if	 the	 flight	 is	 delayed,	 and,	
there	 is	 some	 time,	 people	 go	 to	 the	 Attorney	 and	 file	 damages	 under	 the	 Law	 of	
Torts, which is very strong here, and, people get compensation of $1,000 to $10,000 
in such cases". To avoid that, उि िोगों िे आपको मसका मारा, ऐसा उनहोंिे कहा।

In India, Sir, unfortunately, we are yet to develop a system where the Law of 
Torts is effective. The remedies that are available to the people are limited. Once 
you go to the court, so much time is taken. It is known to everybody. It is not a 
commentary about judiciary or anybody, but it is a matter of fact that lakhs of cases 
are pending and it takes years. Certain cases suddenly come up due to some other 
reasons, which I do not want to comment. So, here, Sir, the consumer, according to 
me, shall be the king as has happened in the sectors like telecom after regulatory 
mechanism has been put in place. And, if there is a king, there ought to be a queen 
also. The queen, obviously, is the developer and there shall be a happy marriage 
between the king and the queen. It is for both of them to live happily ever after.

SHRI JAIRAM RAMESH (Andhra Pradesh): Who is the prince? ...(Interruptions)...

SHRI	M.	VENKAIAH	NAIDU:	 Prince	 is	 prince.	 ...(Interruptions)... Sir, the Real 
Estate	 Bill	 that	 we	 are	 taking	 up	 today	 seeks	 to	 form	 a	 happy	 alliance	 between	 the	
buyers	 and	 the	developers.	This	Bill	 seeks	 to	 address	 the	 complexities	 of	 the	 sector	 by	
putting in place a regulatory mechanism. Sir, it is really a regulation; not a strangulation. 
I	 want	 to	 make	 it	 very	 clear	 that	 this	 Bill	 is	 not	 aimed	 at	 against	 anybody.	 I	 see	 a	
role for the private sector also in a big way in all this. It will make my task easy. 
The private sector also should be encouraged that they should follow certain regulations. 
Then only will there be a healthy growth in this sector. So, for the sake of both, the  
buyers	 and	 the	 developers,	 we	 are	 now	 bringing	 in	 a	 Bill	 for	 rights	 and	 obligations	
and	 a	 harmonious	 endeavour,	 as	 envisaged	 in	 the	 Bill.	As	 per	 the	 latest	 information,	
the Ministry of Corporate Affairs have told us that a total of 76,044 companies 
are involved in the real estate sector, with more than 17,000 in Delhi and the list 
continues	 to	 mention	 about	 various	 other	 States	 and	 cities.	 But,	 unfortunately,	 the	
real estate sector has come to be seen as otherwise on account of unscrupulous 
activities by some of the developers. There are many developers who are guided by 
principles and ethics. That is why, those companies are shining better and they are 
doing a good job. At the same time, there are some black sheep. Even though they 
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are	 a	 few	 in	 number,	 they	 are	 bringing	 bad	 name	 to	 the	 entire	 sector.	 So,	 this	 Bill	
will really help the sincere people in the real estate sector also. For only a handful 
of operators in telecom regulator, there is a regulatory mechanism. So, for so many 
thousands of people in the real estate sector, there is a need to have a regulatory 
mechanism in the real estate sector. This is also one of the reasons for bringing in 
this	 Bill.	 Today,	 with	 your	 cooperation,	 we	 are	 taking	 up	 this	 important	 Bill,	 which	
was brought in 2013, which provides for registration of all real estate projects with 
the regulatory authority. This is number one.

Then, they have to disclose information before hand, including details of promoter, 
project, layout plan, land status, status of approvals, agreements along with details 
of real estate agents, contractors, architects, structural units – all these details are 
needed to be provided. They are mandated. This is necessary for ensuring timely 
execution of the projects, and also for enhancing the credibility of the developers 
to	 provide	 transparency	 in	 the	 field.	

Before	 introduction	 of	 this	 Real	 Estate	 Bill,	 thanks	 to	 my	 colleague	 Seljaji,	 that	
she	 also	 did	 a	 lot	 of	 work	 and	 then	 brought	 this	 Bill	 and	 thanks	 to	 the	 Standing	
Committee; they have also gone through it and made many meaningful suggestions. 
...(Interruptions)... I am just coming to it. First, I am dealing with the earlier 
Standing Committee. Then, after that when the matter came here, the House, in its 
collective wisdom, has referred it to the Select Committee. I am thankful to the 
Chairman of Select Committee, Shri Dave and also the Members who worked in 
the Select Committee. In a record time and in a more meaningful and constructive 
manner they have completed the job. Some Members, of course, have added 
dissent also. Dissent is a part of democracy. They have added their dissent note 
also. After going through all this, I have brought certain changes and then that  
Bill,	 as	 recommended	 by	 the	 Select	 Committee,	 is	 before	 the	 House.	 As	 I	 told	 you,	
the Government has proposed a minimum of 70 per cent collection from buyers shall 
be deposited in a separate bank account to cover the cost of construction and land 
cost also. Earlier, it was proposed as 70 per cent. Then, it was brought down to 50 
per cent. Subsequently, the Select Committee broadly said 50 per cent, but dissenting 
note	 and	 all	 spoke	 about	 70	 per	 cent.	As	 I	 understood	 the	 concern,	 finally,	 we	 have	
come back to the position of 70 per cent. We have put it as the 70 per cent. 

So,	 the	 Bill	 seeks	 to	 make	 the	 consumer,	 as	 I	 told	 you,	 happy.	 At	 the	 same	
time, it also gives some sort of comfort to the real estate developers. It also aims 
at improving the credibility of real estate sector through necessary regulation. The 
demand for granting infrastructure status for real estate sector, which includes 
affordable housing, could be considered only when there is an effective regulatory 
mechanism. Otherwise, I cannot even argue my case effectively with the Finance 
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Minister. There is a huge potential for foreign investment in the sector; that also 
needs	 to	 be	 looked	 into.	 But	 what	 is	 happening?	 The	 desired	 scale	 is	 not	 happening	
because	 of	 the	 vacuum	of	 the	 regulatory	mechanism.	So,	 that	 is	why	 the	 original	Bill,	
introduced in 2013, has undergone substantial changes after consultation, Sir, – this 
is a point again – after consultation with the State Governments, consultation with 
various stakeholders, consultation with the consumer organisations, consultations with 
CREDAI, real estate sector. Detailed consultations were held. I have given them as 
many audiences as possible to hear their point of view also because, I feel, they 
are also important stakeholders. My Secretary also had a workshop for different 
stakeholders. A-day-long workshop also has been conducted. After all the discussions, 
bringing	 in	 substantial	 changes,	 this	 Bill	 has	 come.

Sir, the real estate sector has been brought under the purview of the present 
Bill.	 This	 is	 one.	 Projects	 under	 implementation	 before	 coming	 to	 effect	 of	 this	
Bill	 will	 also	 be	 required	 to	 be	 registered.	 Thirdly,	 norms	 for	 registration	 of	 project	
with	 regulatory	 authority	 now	 stand	 reduced	 from	 the	 earlier	 Bill	 of	 1,000	 sqm	
or	 12	 apartments.	 Present	 Bill	 says,	 500	 sqm	 or	 8	 apartments.	 Even	 the	 small	
people	 also	 are	 brought	 in.	 Our	 area	 preference	 for	 registration	 of	 the	 draft	 Bill	
was	 earlier	 4,000	 sqm.	 Carpet	 area	 is	 now	 specifically	 defined,	 which	 forms	 the	
basis of payment as in the case of developed countries, which ends malpractices. 
This is one area, all hon. Members are aware, carpet area. Many of us do not 
know what exactly carpet area is and whatever he says in the carpet area, built 
up area and common area and all. The consumer never had an opportunity to 
check.	 What	 I	 am	 bringing	 in	 the	 Bill	 is,	 the	 carpet	 area	 is	 defined.	 Then	 both	 the	 
developers and consumers have to pay interest at the same rate for any delay. If 
there is a delay, there is an interest also. Aggrieved buyers can also approach 644 
consumer courts available at the district level because there was a concern expressed 
saying that you are going to have a regulator at the State level; how do you expect 
every consumer to go to the regulator, to go into the State capital? It is not possible. 
We have not debarred the consumer court’s jurisdiction. So, all the 644 consumer 
courts will also have the jurisdiction and the regulator also is there.

Sir,	 the	 Bill	 now	 provides	 for	 arranging	 insurance	 of	 land	 title	 which	 was	 not	
there earlier. It is an improvement after collective wisdom. This helps both buyers 
and promoters in case of defective land titles. That is another problem. The developer 
after building, after completing the project, he goes away. Then the original owner 
comes and says this is wakf's property, this is temple's property, this is private 
property and this is somebody's property. Then, the consumers are left in the lurch. 
For that also we have now provided insurance.

[Shri	 M.	 Venkaiah	 Naidu]
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Consent of two-thirds of allottees is now required for changing project plans. 
Sometimes what happens is they show something on paper or in brochure. They 
say you pay advance money. Then, they change the plans according to their own 
liking. Now, unless two thirds of people who are allottees accept, you can't change 
the	 plan.	 Some	 flexibility	 is	 given	 because	 sometimes	 even	 the	 allottees	 also	 come	
to a view that you should have a better option.

Then, the Appellate Tribunals will now be required to adjudicate cases in 60 
days as against the earlier provision of 90 days. It is an improvement. Regulatory 
Authorities are to dispose of complaints in 60 days, 60 days also a long period but 
still from 90 days we are bringing it to 60 days.

A provision is now made for imprisonment of up to 3 years in case of promoters 
and up to one year in case of real estate agents and buyers for continuous violation 
of orders of Appellate Tribunals or monetary penalties or both. There is a concern 
about this among some sectors, including the real estate sector. In this regard some 
of	 the	 Members	 have	 also	 spoken	 to	 me.	 But	 this	 is	 the	 last	 resort.	 There	 will	 be	
a warning. There will be a penalty and if there is a continuous violation of the 
Appellate Tribunals order, then, the provision which is there in the Indian Penal 
Code will apply. ...(Interruptions)... It is only to deter them from violating this, not 
for any other reason. We do not want to harass anybody. As I told you it is only 
a regulation and not a strangulation. 

Hon. Members, there is an unsold housing stock of over 10 lakh houses in 
major cities on account of increase in prices due to cost and time overruns and 
dwindling	 investor	 confidence.	 Recently	 the	 Government	 has	 launched	 the	 Pradhan	
Mantri Awas Yoana (PMAY) — Housing for All Urban mission to realise the Prime 
Minister's vision for "Housing for All" by 2022. To achieve this gigantic task active 
participation of all stakeholders, including the private sector is required. So, that is 
why I appeal to the private sector also to join us and participate in a big way; 
and take advantage of this. I must also confess before the House that there must 
be a consultation with these people. Some of the leading developers in the country 
have told me, "Sir, we are one with you. Nothing to worry. There may be some 
fly-by-	 night	 operators	 who	 are	 spoiling	 our	 name.	 Please	 go	 ahead."	 We	 had	 wider	
consultations, not only here but in different parts of the country also.

I	 am	 also	 happy	 that	 the	 hon.	 Finance	 Minister	 in	 the	 Budget	 for	 2016-17,	
has highlighted the importance of Housing Sector; and also has given certain tax 
exemptions,	 service	 tax	 exemption,	 100	 per	 cent	 deduction	 on	 profit.	 Then	 the	 size	
of the houses up to 30 sqm. in four metrpolitan cities and 60 sqm in other cities. 
Then he has given excise duty exemption to ready mix concrete, additioinal ` 50,000 
deduction on Income Tax for houses with a value up to ` 50 lakhs and housing 
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loan up to ` 35 lakhs. Then, raising the HRA deductions from ` 24,000 to ` 60,000 
under Section 80 GGG. All these things are going to help the real estate sector. 
They are also for business. So, they have to get some incentives.

Secondly, home buyers also need some support. They are going to get these 
things also. Even in my Housing Programme for All, I am offering a credit-linked 
housing subsidy of record 6.5 per cent interest subvention which will be given in 
the	 beginning	 of	 the	 loan	 itself.	 That	 will	 also	 give	 a	 fillip	 to	 this	 movement.	 As	 I	
told you, the capacities of the Government have its own limitations and unless the 
private sector joins this, we will not be able to achieve our targets.

At the end, I want to say, I tried to strike a balance to the extent possible in 
my own way after hearing the views of different sections. There will still be scope 
for improvement. We can think about it later because already from 2013 to 2016, 
three	 years	 have	 passed.	 So,	 I	 commend	 this	 Bill	 to	 the	 House	 for	 discussion;	 and	
urge upon the House to give valuable suggestions, but at the same time, please 
extend	 support	 for	 passing	 this	 Bill.

The question was proposed

MR.	 DEPUTY	 CHAIRMAN:	 Now,	 Kum.	 Selja.	 Every	 party	 should	 adhere	 to	
their time.

KUMARI	 SELJA	 (Haryana):	 What	 is	 our	 party's	 time?

MR. DEPUTY CHAIRMAN: Your party has 33 minutes. You can take 15 minutes. 

KUMARI	 SELJA:	 Sir,	 my	 party	 is	 already	 on	 record	 to	 have	 supported	 this	
Bill.	 The	Congress	 President	 and	 the	Vice-President	 have	 publicly	 supported	 this	 Bill.

First of all, Sir, let me set the record straight. Many apprehensions have been 
expressed, but those apprehensions have been there right from the beginning. I would 
like to share with this august House and our friends in the media, that, in the 
beginning, when I was the Housing Minister, a lot of people, consumers and others, 
had come and requested me to do something for this sector. A lot of consumers 
were falling a prey to very unfair practices in this sector. This sector was totally 
unregulated. It had been a totally opaque sector. Many people were being taken for 
a ride by the people in this sector. Some journalists had come to me. I remember 
a lady journalist had come. She was in a great deal of distress. Sir, this was  
in the year 2009. Actually, it struck a chord and, then, we, as the Ministry, decided 
to do something about it, because we are called the Ministry of Housing and if we 
are not able to do anything for the consumers in this sector, then we are failing 
them somewhere. So, we did a lot of consultations and held a lot of discussions. 

[Shri	 M.	 Venkaiah	 Naidu]
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At	 first,	 it	 was	 decided	 that	 we	 should	 bring	 out	 a	 model	 Bill,	 but	 it	 was	 felt	 that	
that was not effective and it would really have no impact on this sector. So, we had 
further discussions. An expert committee was set up. The expert committee gave its 
report. The report of this Committee was circulated widely in 2011. Subsequently, 
many discussions took place with the States. Let me say, all the States have been 
consulted. The States have concurred on this and they have all agreed that this 
sort of a legislation is required. So, Sir, as it was explained by the hon. Minister, 
today	 we	 stand	 on	 a	 very	 firm	 ground.	 The	 Parliament	 is	 competent	 to	 make	 a	 law	
on this. The Law Ministry gave its opinion. The learned Attorney General has also 
given his opinion. As the Minister himself has stated, Sir, in the 7th Schedule of the 
Concurrent List, as per Entries 6, 7 and 46, we are competent. The Law Ministry is 
very clear on that and the learned Attorney General is very clear on that. I do not 
think that we need to open up this aspect once again. As I said, States themselves 
have been consulted and they have supported an enactment of this law. So, I don't  
think we should go back on this. The whole country is waiting; everybody is 
waiting, the consumer as well as the real estate sector. A lot of people in the real 
estate sector also feel that some regulation needs to be brought in. This was the 
whole	 genesis	 of	 this	 issue.	 I	 am	 happy	 that	 finally,	 and	 it	 gives	 me	 a	 great	 deal	
of	 personal	 satisfaction,	 today	 we	 are	 going	 to	 pass	 this	 Bill	 and	 make	 it	 an	 Act.

Sir, the need was also felt because the real estate sector has grown by leaps 
and bounds in the last 15-20 years. There was a strong need felt for its regulation. 
As the Minister said, the telecom sector and so many other sectors have regulators. 
For this sector also, a need was felt to have a regulator. Sir, consumers are waiting, 
and they are waiting with a baited breath, for this law. The consumers give their 
money, the real estate developers take their money and, then, for years together, 
nothing	 happens	 on	 the	 ground.	 They	 give	 some	 explanation	 or	 the	 other.	 But	 for	
the consumers, it is their hard-earned money which is at risk. Of course, there are 
some	 good	 developers	 also.	 But	 they	 too	 expressed	 the	 need	 for	 something	 to	 be	
done in this sector. 

Sir, I must say here that I would like to thank the hon. Minister for 
having agreed to take on board one or two of our suggestions. Then, the 
Select Committee had gone into the whole thing in great depth. I would like  
to personally, and on behalf of my colleagues, place on record our appreciation and 
praise for the excellent work done by the Committee, the Members and especially, by 
the hon. Chairman, Shri Anil Dave. He really tried to take everybody on board. Sir, 
there were wide consultations throughout the country with all the stakeholders, whether 
they were associations of the consumers or the real estate developers. They all had a 
point of view and we tried to take everybody’s view on board. And, Sir, I am very 
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happy to note that even though the Select Committee had recommended 50 per cent 
of the money to be kept in a separate account, escrow account, the Government in 
its wisdom has taken our suggestion because we felt very strongly about it. Sir, we 
have felt very strongly and we gave an amendment also that it should not be 50 per 
cent, but 70 per cent of the money should be kept in an escrow account. I am very 
happy that they have done it. Please take the credit for it. We have no issue with 
that.	 But	 this	 was	 something	 which	 is	 flagged	 by	 us,	 time	 and	 again,	 and	 you	 have	
done it. It is indeed in the interest of the consumer. So, it is good that you have done  
it.	 Sir,	 regarding	 the	 carpet	 area	 also,	 a	 lot	 of	 discussions	 went	 into	 defining	 the	
‘carpet area’ and I am happy to say that the Committee in its wisdom has given a 
very	 fair	 definition	 of	 the	 ‘carpet	 area’.

Sir, another issue that really concerns all of us is that the Minister himself has 
said here that in the 27 cities, a lot of such developments are taking place and the 
Committee has recommended that an area of 500 square metres or a unit with 8 
apartments should come into its purview. So, we feel and our suggestion is that we 
must	 include	 all.	What	 are	we	 talking	 about?	The	 first	 point	 is,	we	 have	made	 it	 very	
clear that this is not merely about property, about area. What we are talking about 
is the contract. What we are talking about is the deed between the buyer and that 
seller. Sir, if that is the crux, then why are we limiting ourselves to this square metre 
area? As my hon. colleague has said, the property falls within the purview of the 
State.	That	 is	 a	 separate	 issue.	 But,	why	 are	we	 confining	 ourselves	 to	 this?	 So	much	
development is taking place. In a city, in the poorer sections, the plot area is very 
small. So, are we going to keep them out? Are we going to keep those consumers out? 
What protection will they have against these developers or any unscrupulous elements? 
Sir,	 my	 earnest	 request	 to	 the	Minister	 is,	 please	 do	 away	with	 this	 area	 specification	
of 500 square metres and 8 apartments. What will the poor consumer do? What  
will the smaller consumer do? And, what will happen to the inner cities? What 
will happen to the smaller cities, smaller towns? So, this, Sir, thus seems as if it 
is a bit unfair. In fact, it is unfair and I urge the hon. Minister to kindly take a 
look at it even at this late hour; please agree with us because this whole Act is in 
favour of the consumer, the last man. So, let us not keep him out of it and only 
talk about bigger cities and people who can own bigger apartments. So, this is my 
earnest request to the hon. Minister.

Sir, then, there is another issue. We had given one suggestion that it should also 
have a clause for non-discrimination. A non-discriminatory clause should be there. 
Sir,	 many	 times	 we	 find,	 and	 I	 know	 I	 can	 speak	 for	 one	 section,	 that	 the	 people	
coming from the downtrodden sections of the society, the Dalits or any other are 
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discriminated against. They say that they will not be given a house; they will not 
be given any property like this; they can’t buy. That is there and I would say even 
the Transgenders, Mr. Siva is sitting here, are discriminated against. People coming 
from	 Jammu	 and	 Kashmir	 are	 discriminated	 against.	 I	 know	 the	 hon.	 Minister	 will	
say	 that	 there	 are	 already	 provisions	 in	 the	 main	 law.	 But,	 since,	 we	 are	 talking	
about	 a	 comprehensive	 Bill	 we	 should	 also	 include	 that	 non-discriminatory	 clause	
in this. This is again my request to the hon. Minister. Sir, this sector is evolving. 
Many things will come up. Even now, many suggestions have come and many more 
will come. In the times to come, we will see that more requirements have to be 
met. ...(Interruptions)...

DR.	K.	P.	RAMALINGAM	(Tamil	Nadu):	Sir,	hon.	Member	said	about	 transgenders	
...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the problem? Don’t interrupt.

DR.	 K.	 P.	 RAMALINGAM:	 Mr.	 Siva	 is	 sitting	 here.	 But	 its	 meaning	 will	 be	
wrong ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; nobody will consider like that.

SHRI	 K.	 C.	 TYAGI	 (Bihar):	 Sir,	 he	 is	 a	 promoter...	 ...(Interruptions)...

KUMARI	 SELJA:	 Sir,	 may	 I	 clarify?	 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is okay.

KUMARI	SELJA:	Sir,	I	would	like	to	clarify	it.	With	all	due	respects,	Sir,	my	colleague	
Mr. Gehlot, the hon. Minister, is sitting here and I was also a Minister for Social Justice 
because we had dealt with this issue of transgenders and how they are discriminated 
against.	And	 I	 greatly	 admire	Mr.	 Siva	 for	 having	 brought	 in	 a	 Private	Members'	 Bill	
which was passed unanimously in this House. So, Sir, I will take this opportunity. The  
Government	 should	 bring	 in	 a	 Bill,	 on	 the	 same	 lines,	 that	 was	 piloted	 by	 Mr.	
Siva and passed by the whole House, so that the transgenders are not discriminated 
against. That was my point, that certain sections of the people, like, transgenders 
or any other minority groups, who are discriminated against, should also be given 
a fair chance here. So, I hope the Government will take this point also on board 
and I hope the hon. Minister will say something on this.

There are a few suggestions which we had given and I would like to thank you 
for having given me this opportunity and I would like to say that Congress Party 
(I) stands committed to protecting the interests of the consumers, big or small, and 
we are against any discrimination. We also want to see the real estate sector grow 
in	 this	 country.	 So,	 we	 support	 this.	 We	 had	 brought	 in	 this	 Bill	 in	 2013.	 Sir,	 let	
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the Government take all the credit for it. We have no issue on that, even 70 per 
cent credit. Once again, let them take the credit and I request the Government to 
do	 the	 needful.	 We	 stand	 by	 the	 Bill.	 Thank	 you,	 Sir.

�ी अमनल ष्माधव दवे (मधय �देश): उपसभापनत जी, इस देश के अंदर छोटी-बडी बातों के 
निए सब जगह रेगुिेशि केबि के निए है, मोबाइि के निए है, िािे की िीज़ों में है, दवाइयों 
में है, िेनकि इस देश का 50 �नतशत से जयादा पैसा नजस सेकटर के अनदर घूमता है, वह 
रीयि एसटेट है। उसमें वासतव में पैसा घूमता है। उसमें ऐसा िहीं है नक कोई सौदा हो गया और 
िेि-देि का नहसाब शाम को हो रहा है। िाहे जमीि हो या भवि-निमवाण की साम�ी हो, नजसे 
कंजयूमर िरीद रहा हो, हर के्ष� के अंदर जो सबसे बडा के्ष� है, वह रीयि एसटेट है। इसे वष्य 
2013 से 2016 तक नजि-नजि सरकारों िे, वयसकतयों िे, म ंन �यों िे छुआ है, मैं उि सबको बधाई 
देिा िाहता हंू। पहिे मुझे इस सेकटर का बहुत ज्ाि िहीं था, िेनकि जब इस सनमनत के साथ 
देश भर में धूमिा हुआ तो मैंिे देिा नक यह तो बहुत महतवपूण्य नवषय है। आज इस देश के 
अंदर रेगुिेशि उस फीलर में बििे जा रहा है, नजसके अंदर इस देश के नवत्त का एक बहुत 
बडा नहससा घूमता है। जैसा वेंकैया जी िे कहा नक कुछ आज होगा, कुछ कि होगा, िेनकि 
शुरूआत हो जाएगी तो हम कहीं ि कहीं पहंुि ही जाएंगे।

जब सेिेकट कनमटी की जवाबदेही मेरे पास आई तो उसके बीि में मुझे न �टेि जािे का 
अवसर नमिा, तब मैंिे वहा ं के सेकटर को समझिे की कोनशश की वहा ं एक-दो िोग दूसरे देशों 
से भी आए थे, उिसे भी मैिे पूछा नक आपके यहां रीयि एसटेट को िेकर कया वयवसथा है? 
मेरे धयाि में आया नक दुनिया नबलकुि ही अिग है। मैं सोििे िगा नक ऐसा कभी हमारे देश में 
भी होगा, ठीक ऐसा ही हो जाएगा। आज जो शुरूआत हुई है, वह कुछ समय में, दो साि बाद, 
पा ंि साि बाद, वसेै ही ट्रा ंसपेरेंट हो जाएगी, जैसी हम कलपिा करते हैं। यह नबि उपभोकता को 
कांि के घर के अंदर झांकिे के निए ताकत देता है, आकार देता है। जैसे आप कहते हैं नक 
एरवरटाइजमेंट करिे से पहिे रनजसट्रेशि करािा है, आज कया होता है? एक नवज्ापि आता 
है, एक िूबसूरत नवदेशी िडका, िडकी उसके साथ एक-दो बचिे और उसके पीछे मकाि बिा 
हुआ है। अिानद काि से मकाि नकसी भी िए गमृहसथ का सवपि होता है नक मेरा अपिा मकाि 
होिा िानहए। भिे ही वह सपिा नरटायरमेंट के बाद पूरा होता है। वह 30-40 साि तक �ोनवरेंट 
फंर, �ेजयुटी, पता िहीं कया-कया िहीं बिाकर अपिा घर बिािे की सोिता है। वह जब कभी 
बैर नबलरस्य के पास ििा जाता है, उिके हाथ में फंस जाता है। हमारी सनमनत के सामिे कई 
कंजयूमस्य आए और उनहोंिे अपिा दद्य बताया। उस नरटायर्य आदमी की पीडा को सुिकर िगता 
था नक इसको अभी पास कर दो, मुमबई में ही पास कर दो। ऐसा िगता था नक इसको यही 
पास करो, िेनकि नवधाि है, अपिी �न �याएं हैं, उिसे ही काम होता है। वयसकत  का जो सवपि 
है, नवज्ापिों के अंदर, जैसे वायदे और इरादे नकए जाते हैं और बातें कहीं जाती हैं नक यह हो 
जाएगा, वह जाएगा, वसेै ही सारे सवपि नदिाए जाते हैं। कमपयूटर के अंदर नरजाइि नकए हुए 
नि� नदिाकर हम उसको कहते हैं नक तुमहारा घर ऐसा होिे वािा है। जब वह यथा थ्य में जाकर 
िडा होता है, तो उसका सवपि धूनमि हो जाता है, भंग हो जाता है। सि यह है नक इस नबि के 
माधयम से, भनवषय में कोई भी वयसकत  ऐसा नवज्ापि िहीं दे पाएगा, जैसा उसको बिा करके देिा 
है। अब नदिािे और देिे के बीि में अंतर िहीं रहेगा। आप वही नदिाएंगे, जो आप देंगे। सि का 
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नदििा अपिे आप में सब कुछ है और केवि नवज्ापि ही िहीं, रनजसट्रेशि के साथ ही, उसको 
अपिी सारी जािकारी देिी परे़गी। जैसे मेरे से िोग मोबाइि िमबर िेते हैं, तो मैं उिसे कहता 
हंू नक आप राजय सभा की वबेसाइट पर ििे जाइए। मेरा मोबाइि िमबर और घर का एर्रेस कया, 
मेरा बिर �ुप भी वहां से पता िि जाएगा। वबेसाइट पर सब कुछ नमि जाता है। इस वबेसाइट 
पर पूरा �ोजेकट होगा, केवि �ोजेकट ही िहीं होगा, उसिे नपछिे पा ंि साि में कौि-कौि से 
�ोजेकट पूरे नकए हैं, उसके कंजयूमस्य कौि थे, उसकी नरपोट्य कया है? जब हम होटि का कमरा 
िेिे जाते हैं, तो कहते हैं नक नरवयु देि िो, हजार, दो हजार, पा ंि हजार का कमरा नकराए 
पर िेिे में हम 10 नरवयु पढ़ते हैं नक अगर मैं उस शहर में जाऊंगा, तो इस होटि में रूकंू या 
िहीं रूकंू, इसका नरवयु कया है? जब आप 25 िाि, 50 िाि रूपये का मकाि िेिे जा रहे हैं 
और न बलरर का नरवयु िहीं जाि रहे हैं नक उिका नरवयु कया है? उसकी बेवसाइट पर अब नरवयु 
होगा। उसकी नरटेलर जािकारी होगी और उसके फाइिेंनशयि किोजस्य भी होंगे। वह एकदम का ंि 
की तरह िुिा है। कंजयूमर उसको पढ़ सकता है, देि सकता है, नकसी पुरािे कंजयूमर से बात 
कर सकता है। अपिे आप में यह ट्रा ंसपेरेंसी गुर गविनेंस का भी नहससा है, कंजयूमर की रक्षा के 
निए भी जरूरी है और अचछे नबलररों के निए भी जरूरी है। नबलरस्य के बारे में यह राय रििा 
नक सभी नबलरस्य िराब होते हैं, मुझे िगता है नक यह ठीक िहीं है, कयोंनक मैं िुद कुछ ऐसे 
नबलररों को जािता हंू, जो बहुत अचछे-अचछे मकाि बिाकर देते हैं, इसनिए अपिी बहि को भी 
कहिे की इचछा होती है नक एक तुम भी िे िे। ऐसा कहिे की इचछा होिे िगे, ऐसे नबलररों 
की देश में कमी िहीं है। यह बात अिग है नक इसमें बैर नबलररों की संखया बढ़ रही है। इस 
नबि के संबंध में मुझे एक िैिि िे िोएरा में बुिाया नक आप हमारे यहा ं नरबेट में आइए। मैं 
वहां गया। मैंिे रासते में देिा नक िोग एक फोसलर ंग टेंट के अंदर िीि-िीि कर पिाट िरीद 
िो, ऐसा निलिा रहे थे। यह मेरे निए पहिा दृशय था। मुझे जो िैिि के िोग िेिे के निए 
आए थे, मैंिे उिसे पूछा नक यह कया बेि रहे हैं? कयोंनक मेरे नदमाग में कलपिा थी न क भोपाि 
या इंदौर के अंदर बस सटैंर के बाहर पूडी-सबजी वािे एक रससी पकडकर निलिाते हैं नक आ 
जाओ, आ जाओ, मेरी दुकाि से पूडी-सबजी िे िो मैंिे समझा नक ये ऐसे ही तो कुछ िहीं बेि 
रहे हैं, िेनकि उनहोंिे कहा नक िहीं, फिैट बेि रहे हैं। मैंिे पूछा नक एक, दो िाि के बेि रहे 
हैं? उसिे कहा नक पचिीस िाि, पिास िाि, एक करोड के फिैट बेि रहे हैं।

[उपसभाध्यक्ष (�ी मतरूची मशवा) पीठासीन हुए]

जहा ं दो हजार, पा ंि हजार का िडका सडकों पर ऐसे िडे होकर फिैट बेि रहा हो, तो 
बिता सेकटर की होती है। बिता यह होती है नक यह माि ऐसे कैसे नबक रहा है और इस सेकटर 
में हो कया रहा है? अंततोगतवा उसको िेकर, मुझे िैिि पर वह बात कहिी पडी नक भाई, अगर 
मैं इंगिैंर में मकाि िेिे जाऊंगा तो उसके निए, जो उसका मधयसथ है, नजसको हमिे दिाि कहा 
है, मैं यहां उसको �ोकर कह रहा हंू, उसकी भी जवाबदारी है और वहां पर इतिी जवाबदारी है 
नक करीब-करीब ि िरीदिे वािा बेििे वािे को जािता है और ि बेििे वािा िरीदिे वािे को 
जािता है, यह जो बीि का वयसकत  है, यह ि केवि सक्षम है, ि केवि समथ्य है, ि केवि तकिीकी 
दृन षट से समथ्य है, कािूि की दृसषट  से समथ्य है, वह दोिों की रक्षा करता है तथा उसका कहिा 
है नक मुझे 5 per cent िेिा है, 10 per cent िेिा है, वह िेता है। यह एक अचछी वयवसथा का 
िक्षण है और उसके ठीक नवपरीत मैंिे देिा नक रेगयुिेशि ि होिे के कारण सडकों पर फिैट 
बेिे जाते हैं। मुझे वहा ं जाकर मािूम पडा नक 75,000 से जयादा फिैटस िािी हैं। उसका कारण 



466 Government [RAJYA	SABHA]	 Bill

यही है नक इस �कार के सेकटस्य के अंदर जब रेगुिेशि िहीं होता है, तो अवयवसथा होती है 
और अवयवसथा का िाभ हमेशा अपरानधयों को नमिता है, गित िोगों को नमिता है और अचछे 
िोग नकिारे िडे हो जाते हैं, व े भीड में धकका-मुककी िहीं करते। वह िहीं कहता नक मैं धकका 
मारकर मंि पर िढूंगा, भाई, मुझे यह बोििे दो, मुझे वह बोििे दो। वह िडा रहेगा। ठीक है, 
आपकी इचछा है तो आप कनरए, िहीं तो हमको िहीं करिा। इसनिए यह नबि अचछे नबलररों 
के �मोशि का है। इस नबि के निए कई िोगों िे मुझसे कहा नक भाई, इस नबि के आ जािे 
से सेकटर के अंदर एक कमी आ जाएगी। मैं दाव े से कह सकता हंू, नजतिा अधययि है, उसके 
आधार पर आैर नजतिा मैं नवत्त को जािता हंू, देश की अथ्यवयवसथा को जािता हंू नक इस नबि 
के आिे के बाद इस सेकटर के अंदर बूम आएगा। यह बूम नबलरस्य को भी आएगा। और कंजयूमस्य 
को भी आएगा। यह कंजयूमर उसको िेकर आगे बढे़गा। इससे कंजयूमस्य के नहतों की रक्षा होगी।

एक बहुत अचछा काम यह हो रहा है नक इसके अंदर एक शबद सपषट हुआ है, नजसके 
बारे में मं�ी जी कह रहे थे। कंजयूमर को िहीं मािूम होता है नक ये अिग-अिग शबद कया हैं, 
नबलट- अप एनरया और कॉरपेट एनरया। अगर पूरे देश के अंदर एक नवधा िििे िग जाए नक 
यह कॉरपेट एनरया है और यह कॉरपेट एनरया की रेनफिेशि है, दीवार के एक तरफ से दूसरी 
तरफ तक यूजे़बि एनरया है और उसके अनतनरकत बाहर की दीवार के के्ष� हैं, बाकी के्ष� हैं, 
वे उससे अिग हैं, तो कम से कम यह तो समझ में आएगा नक मैं जो भगुताि कर रहा हंू, यह 
नकसका कर रहा हंू, और कॉरपेट एनरया को कोई भी समझ िेगा। सामानय आदमी भी समझता 
है नक कॉरपेट एनरया का मतिब होता है, वॉि टू वॉि कॉरपेट। एक दीवार से दूसरी दीवार 
के बीि का जो अंतर होता है, वह कॉरपेट एनरया है। यह नबि भी एक सामानय उपभोकता को 
कई �कार के शबद जािों के बीि में संरनक्षत कर रहा है। इि शबद जािों से वह ठगा िहीं 
जाएगा। वह कॉरपेट एनरया के माधयम से अपिे को �ापत होिे वािे कुि भिंूर या फिैट या 
जो नहससा उसके नहससे में आ रहा है, उसकी कुि िमबाई और िौडाई को समझ सकेगा। यह 
नबि एक और बहुत बडा काम कर रहा है। यह वाटर कंजवदेशि और एिजनी मैंिेजमेंट के अंदर 
उपभोकता ही िहीं, निमवाण करिे वािा एिॉटी, जो भवि बिा रहा है, यह सुनिसशि त कर रहा 
है नक उसको ये दोिों काम करिे परं़ेगे और बाद के उपभोकताओं को उसको संरनक्षत करिा 
पऱेगा, कयोंनक यह भनवषय की समसया है। जैसे कहते हैं नक सबको यमुिा से पािी िानहए, 
िेनकि यमुिा कहां से पािी िाएगी, इसका कोई नहसाब िहीं है। हम �तयुत्तर में यमुिा को 
कया दे देते हैं, एक करोड िोगों का किरा िे जा और इसी के निए ही तू है। हर आिे वािे 
भनवषय का �ोजेकट, हर आिे वािी कॉिोिी, हर आिे वािा मकाि इस बात के निए होगा नक 
उसे जि �बंधि के के्ष� में और ऊजवा �बंधि के के्ष� में अंदर उि सारे नियमों के आधार पर 
काम करिा परे़गा, जो राजय सरकारों िे बिाए हैं, जो कें � सरकार के द्ारा बिे हुए हैं या 
नकसी बॉरी, िगर निगम, िगर पानिका के द्ारा बिे हैं। जो सथािीय नियम हैं, उि नियमों के 
अधीि कम से कम जि �बंधि और ऊजवा �बंधि पर काम करिा पडेगा, कयोंनक यह भनवषय 
की बहुत बडी समसया है। अभी यहां �धाि मं�ी जी िे अपिे भाषण में कहा भी था। यह बात 
भी सही है और पूरे नवशव में इसको िेकर बात हो रही है, िेनकि अगर जि बिािा है, तो 
एक िोटा पािी की भी बिता करिी होगी।

[�ी अनिि माधव दव]े
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3.00 p.m.

मैं यह उदाहरण यहां पर पहिे भी दे िुका हंू, अब नफर से देिा िाहता हंू कयोंनक इससे 
बेहतर उदाहरण िहीं नमिता है। पंनरत जवाहरिाि जी गा ंधी जी का हाथ धुिवा रहे थे, जब 
आधा िोटा पािी ििा गया तो गा ंधी जी िे कहा कयों? जब उनहोंिे उिसे कुछ कहा, तब उनहोंिे 
कहा नक एक िोटा भी महतवपूण्य है। This Gandhian way of conservation of water, this 
Gandhian way of conservation of energy is the only way for climate change. दुनिया 
में जो भाषण देिा है, उसको देते रनहए। आप पयवावरण पर कोपेिहेगि, ररबि सेनमिार में इधर-
उधर जो बातें करिी हैं, कीनजए। मैं सारे सेनमिारों में गया हंू, मैं सबको सुबह से रात तक सुिता 
रहता हंू। मैं अचछा वकता िहीं हंू, िेनकि निसिर बहुत अचछा हंू, मैं घंटों बाद भी थकता िहीं 
हंू। मैं थक-थक कर इस निषकष्य पर पहंुिा नक ये कहीं िहीं पहंुिेंगे कयोंनक इिके पास गा ंधी िहीं 
है। हमारे पास गा ंधी है, इसनिए हमारे पास जवाब है। ...(व्यवधान)... देनि ए सवयंवर में सबको 
अपिा-अपिा वर िुििे की इचछा रहती है। आप नजसे िाहें उसके गिे में वरमािा राि सकते 
हैं। बहुत गांधी हैं। ...(व्यवधान)... एक दूसरी बहुत बडी बात है, नजसका हमिे उलिेि नकया है 
नक जब एिॉटमेंट के साथ, पजेशि के साथ नबलरस्य का काम ितम हो जाएगा, उसके बाद उस 
नबसलर ंग या उस कॉिोिी में रहिे वािों की जो सनमनत बिेगी, उसके अंदर बलक परिेज़र भी 
हो सकते हैं। हमिे कहा नक बलक परिेज़र रहेगा, िेनकि उसका वोट एक ही होगा। यह िहीं 
हो सकता नक आप दस फिैट िे िेंगे तो आपके दस वोट हो जाएंगे और आप भनवषय में या 
अभी निमवाणाधीि भवि के अंदर कोई पनरवत्यि कर देंगे। उसके निए दो-नतहाई बहुमत िानहए। 
वह दो-नतहाई बहुमत बलक परिेज़र के हाथ में िहीं जा सकता, वह उसके ओनरज़िि कंजयूमरों 
के हाथ में रहिा िानहए। इस �कार की बहुत फाइि ट्ूि बातें शैिजा जी से िेकर यहां तक 
आते-आते हुई हैं। इस सनमनत के �तयेक सदसय िे इस पर बहुत बिता से काम नकया है। मैं 
इसके निए सनमनत के सभी सदसयों को बहुत धनयवाद देता हंू नक उिका इतिा कोआपरेशि 
रहा है, उनहोंिे इतिी अचछी तरह से काम नकया है—िेयरमैि की तो वसेै ही बडाई होती रहती 
है, िेनकि अगर यह टोटि है, This is the sum total of all the hon. Members of the 
Committee. इसनिए मैं सभी को बहुत-बहुत बधाई देता हंू ...(व्यवधान)... 

�ी ज्यराष्म रषे्मश: शु� है मिी नबि िहीं बिाया।

�ी अमनल ष्माधव दवे: धनयवाद। यह जो 70 परसेंट और 500 मीटर वािा नवषय है, मुझे 
िगता है नक यनद धीरे-धीरे ििेंगे तो यह काम और आसाि हो जाएगा, कयोंनक इसकें  जो बहुत 
बडे िोग हैं, बरे़ नबलरर हैं, सामानयत: नरफॉलटस्य बडे िोग हैं इसनिए सामानयत: जो गडबडझािा 
होता है वह ऊपर वािे िेवि पर जयादा होता है। मुझे एेसा िगता है नक अगर बडी िीजे़े पहिे 
हाथ में आ जाएंगी तो अचछा होगा। जैसा नक मं�ी जी कह रहे थे नक फेज़ वाइज इसका नवकास 
होगा, अत: निरंतर �मागत नवकास के द्ारा ही हम इसको पूरा कर पाएंगे। मेरी ऐसी अपेक्षा है 
नक 2010, 2020, 2025 तक आते-आते यह अपिे आप में एक बहुत परफेकट नबि बि जाएगा।

एक और अचछी िीज़ है नक जब मुझे िेन्नई और मंुबई के अंदर कंजयूमस्य िे फोटो�ाफस 
नदिाए नक हमें एिॉटमेंट में यह मकाि नमिा है, तो उसके अंदर वयसकत  तो कया, यनद नकसी 
वयसकत  िे कोई जािवर भी पािा होगा, आप उसको भी िहीं रि सकते हैं, पर नबलरर िे वह 
मकाि बिाकर उसको एिॉट कर नदया। यह देिकर बहुत बुरा िगा, िेनकि नफर िगा नक यनद 
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बििे के बाद कोई नरफालट आता है तो कया होिा िानहए। उसके अंदर दो साि की अवनध  
का �ावधाि था नक यनद दो साि के अंदर निमवाणाधीि भवि में कोई �ुनट है तो वह दूर की 
जा सकती है, जो बाद में पा ंि साि कर दी गई। कयोंनक निमवाण में �ुनट आिे पर कभी-कभी 
मैनयुफैकिबरग नरफेकट बहुत देर से नदिता है इसनिए उसके नदििे पर कंजयूमर का िुकसाि 
िहीं होिा िानहए।

जैसा कहा गया है नक भनूम पर सवानमतव को िेकर कई �कार के नववाद बाद में आते हैं। 
इि सारी िीजों की बीमा में भी रक्षा है। इि सारी िीज़ों की एिॉटी या निमवाण करिे वािे वयसकत  
को भी बिता करिी पडेगी। वह पा ंि साि तक उस नवषय को देि सकता है। मुझे िगता है नक 
इसमें नकसी �कार के भय या जेि वािा कोई नवषय िहीं है।

अगर आप इंशयोरेंस सेकटर का अमेंरमेंट नबि 2015 देिें तो उसमें नििा है नक यनद कोई 
बगैर रनजसट्रेशि के नकसी पॉनिसी को फिोट करता है तो उसके निए दस साि की सजा है। 
शासि के अंदर कहीं ि कहीं यह वयवसथा का नहससा होिा ही िानहए। मुझे िगता है नक इि 
सारी बातों को िेकर यह नबि, जो सदि के सामिे है, सदि के सभी सदसय इसको सपोट्य कर 
रहे हैं। यह भनवषय में एक अचछा नबि सानबत होगा। मैं आपको बता रहा हंू नक आज इस देश 
के कोिे-कोिे में जो consumers हैं, इस नबि के पास होिे के बाद व े शाम को निसशि त ही 
हिवा बिाएंगे। जब provident fund और gratuity से मकाि िरीदा जाता है, तो उसकी पीडा 
कोई कम्यिारी ही समझ सकता है, उसकी पीडा कोई मधयमवगनीय पनरवार ही समझ सकता है। 
नजसके होटि का नबि ही 20 हजार आ रहा हो, उसको यह समझ में िही आएगा। वह कभी 
िहीं समझ सकता नक इसका कषट कया है। वह कषट वही समझता है और उसमें भी अगर वह 
नकसी bad builder के पास फंस िुका है, तो उसके कषट की कोई सीमा िहीं है, कयोंनक शायद 
उसको वह पैसा वापस नमिे या ि नमिे, इसका पता िहीं, कम से कम वह यह तो कहेगा, जैसे 
मा ं बेटे से कहती है नक जा बेटा, जहां रहिा, वहां सुिी रहिा, हम कैसे भी रह िेंगे, िेनकि 
तुम सुिी रहिा। वह कहेगा नक मेरा पैसा रूब गया, कोई बात िहीं, िेनकि भनवषय में नकसी का 
पैसा िहीं रूबेगा। कम से कम वसेै consumers के निए हमको िडिा ही है और उिके निए 
यह नबि िािा ही है।

इस नबि के समबनध में मैं एक और बात कहिा िाहता हंू। मैं कुछ िीजें कह िहीं सकता 
और कुछ िीजें कह सकता हंू। मुझे भी यह समझ में आया नक इस देश के अनदर पावर नकतिी 
है और कैसी-कैसी पावर। साउथ में बेंगिुरू गया, तो अिग पावर िे मुझे �भानवत नकया। ऐसी 
पावर सुबह 7 बजे से पहिे और रात 10 बजे के बाद नमिती है नक यह करो, वह करो। नदलिी 
जाओ, तो अिग समसया, मुमबई जाओ, तो अिग समसया, कोिकाता जाओ, तो अिग पावर। 
िेनकि भगवाि िे कमृ पा की। ...(व्यवधान)... पावर सब जगह, गांव-गांव के अनदर, सब जगह है, 
िेनकि हमिे सब कुछ पूरा नकया। मैं यह कहिा िाहंूगा नक पूरी सनमनत उस दबाव में िहीं आई, 
कोई सदसय उस दबाव में िहीं आया। सारे सदसयों िे उपभोकता और यह सेकटर है, इस सेकटर 
के उतथाि के निए इतिे नववके से और इतिी अचछी तरह से उसके अनदर भाग िेकर अचछे-अचछे 
सुझाव इसमें जोडे हैं नक उि सबके निए मैं पुि: सनमनत के सभी सदसयों को धनयवाद देता हंू 
और आप सबको भी बहुत-बहुत धनयवाद देता हंू नक आज आपिे मुझे बोििे का अवसर नदया।

[�ी अनिि माधव दव]े
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कुष्मारी शैलजा: सर, अनिि जी यह भी मािेंगे नक जब इतिी पावर उनहोंिे भी देि िी और 
माििीय मं�ी जी िे भी देि िी होगी, तो आप इस बात को मािेंगे नक इस पावर से जूझते हुए 
हमिे यह नबि create नकया।

�ी नरेश अ�वाल (उत्तर �देश): उपसभाधयक्ष जी, सेिेकट कनमटी का सदसय मैं भी था। जब 
हम िोगों की सेिेकट कनमटी बैठी, तो हम िोगों िे बहुत �यास नकया नक आज consumers के 
साथ जो हो रहा है, वह ि हो, कयोंनक एक ससथ नत ऐसी िडी हो गई थी नक नकसी से पूछो नक 
कया काम करते हैं, तो हर वयसकत  कहता था नक रीयि एसटेट का काम कर रहे हैं। ...(व्यवधान)... 
िहीं, �ॉपटनी रीबिग िहीं, रीयि एसटेट, �ोकर भी रीयि एसटेट कहता था। जैसे मुमबई में ििे 
जाइए और नकसी से पूछ िीनजए नक कया कर रहे हो, तो वह कहता है नक नफलम में काम कर 
रहे हैं। िाहे वह नफलम में काम कर रहा हो या िहीं, िेनकि हर वयसकत  कह देगा नक हम नफलम 
में काम करते हैं, साइर रोि कर रहे हैं। ऐसे ही यहां हुआ। �ीमन्, ऐसा िगा नक जैसे रीयि 
एसटेट इस देश का मेि नबजिेस हो गया और बाकी नबजिेस ितम हो गए। यह बात भी सही है 
नक तमाम consumers को छिा गया, ठगा गया। आज भी हम िोगों के पास बहुत से िोग आते 
हैं। िोएरा, �ेटर िोएरा से िोग आते हैं, जहां तमाम िोगों से पैसा निया गया, िेनकि अभी तक 
उिको उस पर right िहीं नमिा, possession िहीं नदया गया, व े मारे-मारे घूम रहे हैं। मैं िाहंूगा 
नक मं�ी जी कुछ ऐसा करें, नजससे आपिे जो कोट्य बिाया है, उसमें consumers को तुरनत 
नयाय नमिे। कहीं ऐसा ि हो नक ऐसा Consumer Court हो जाए, जैसे पहिे के Consumer 
Courts थे। 20 साि पहिे हमिे रेिव े पर एक मुकदमा नकया था, िेनकि अभी तक उस मुकदमें 
में Consumer Court से कोई निण्यय िहीं हुआ। यह 20 साि पहिे का मुकदमा है, जो हमिे 
Consumer Court में नकया था। हम District Court से जीत गए, िेनकि State Consumer Court 
में जाकर यह फंस गया और उस मुकद्में में आज तक कोई decision िहीं हुआ। मैं िाहंूगा नक 
आप कुछ ऐसा करें नक consumers का interest सुरनक्षत रहे। जब हम िोगों िे बुिाया था, तो 
नबलरस्य को बुिाया था, Consumers को बुिाया था, अथॉनरटी को बुिाया था, मैंिे शुरू में कहा 
था नक मैं इसका नवरोध िहीं कर रहा हूं। िेनकि हमें कुछ आशंकाएं थीं, कयोंनक इस पर सटेट 
के भी ऐकट बिे हुए हैं। हमारे उत्तर �देश में भी real estate का bill बिा हुआ है और वह नबि 
भी िागू है। अब यहा ं पर यह बात आएगी नक सटेट का नबि जयादा effective है या सेंटर का 
नबि जयादा effective है। बहुत सारी राजय सरकारें यह कहेंगी नक हम इसको कैसे िागू कर दें, 
हम अपिी राजय सरकार का कािूि िागू करेंगे। आपिे एक अथॉनरटी तो बिा दी, िेनकि उस 
Development Authority का रोि कया होगा?

आप जो नबलरर की बात कह रहे हैं, अभी दव े जी कह रहे थे नक वह नबलरर, अापिे जो 
Regulatory Authority बिाई हैं, उसी से िाइसेंस िेगा, िेनकि कािूि तो यह कहता है नक सारे 
अनध कार Development Authority के पास हैं। ऐसे में Development Authority कया रोि अदा 
करेगी? उस Development Authority का अनधकार के्ष� कया रह जाएगा?

महोदय, आज िोएरा में जो नबसलर ंग बिािे जाएगा, वह िोएरा की अथॉनरटी के पास जाएगा 
या आपकी Regulatory Authority के पास जाएगा? िंूनक इस कािूि से तो Regulatory Authority 
बडी हो गई, तब तो Regulatory Authority को अनध कार होगा, िेनकि नफर िोएरा अथॉनरटी 
कहेगी नक हमारे अनध कार अिग हैं। इस तरह अगर कहीं दो अथॉनरटीज़ के बीि अनधकारों का 
झगडा पैदा हो गया, तो यह बहुत अचछा िहीं होगा। मैं िाहंूगा नक इसे देिें। 
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एक िीज जो नबि में छूट गई है, वह यह है नक आप नबलरर उिको माि रहे हैं, जो मकाि 
बिा रहे हैं। जो िोग पिॉट बेि रहे हैं, उिका कया होगा? बहुत से िोग तो नसफ्य  पिॉट ही बेिते 
हैं। उनहोंिे अपिा पिॉट बेि नदया, रासता भी िहीं छोडा, र्रेिेज भी िहीं नदया और उसके बाद 
वहां के सब िोग हम िोगों के पास आते हैं और कहते हैं नक आप अपिी सदसय-निनध  से पैसा 
दे दीनजए। हम िोगों िे मकाि तो बिा निए हैं, िेनकि िंूनक आप जि-�नतनिनध  हैं, इसनिए 
नबजिी, सडक और पािी के निए पैसे आपको देिे परे़गे। यह नसफ्य  हमारी ही समसया िहीं, 
यहां पर हमारे नजतिे भी और साथी बैठे हैं, उि सबकी यही समसया है। िंूनक आज सबके शहर 
नजतिी तेजी से बढ़ रहे हैं, ऐसे में शहरों से जुडे हुए गांवों की सारी जमीिें पिॉबटग में ििी गई 
हैं, उि पिॉटों पर मकाि बि गए हैं और उि मकािों को रेविप करिे की नजममेदारी हम िोगों 
पर आ गई है। अगर हम िोगों का यह काम िहीं करेंगे, तो व े वोट िहीं देंगे, इसनिए वोटों के 
रर से हमें यह काम करिा पड रहा है नक कहीं व े छोड गए, तो कया होगा? इसनिए इसमें आप 
पिॉट वािा �ोनवज़ि भी ऐर कीनजए नक िािी मकाि बिाकर देिे वािा ही नबलरर िहीं है, जो 
पिॉट बेि रहा है, जो पिॉट दे रहा है, उसकी यह नजममेदारी भी हो नक जो कॉिोिी पूरे तरीके 
से रेविप होगी, वहीं के पिॉट नबकें गे।

दव े जी कह रहे थे नक नबजिी िहीं नमिेगी, पािी कहा ं से आएगा? ...(व्यवधान)... मैं कह 
रहा था नक आप उसके निए भी कोई नियम बिा िें। जैसे इस नबि के Clause 2(q) में आपिे 
Completion Certificate की बात कहीं है और 2(z)(f) में Occupancy Certificate की बात कही 
है। जयादातर राजयों िे तो दोिों सर्टनफकेट मा ंगे हैं, िेनकि कुछ राजयों िे दोिों में से एक ही 
सर्टनफकेट मा ंगा है। हमारे राजय उत्तर �देश िे भी केवि Completion Certificate ही मा ंगा है, 
Occupancy Certificate िहीं मा ंगा है। ऐसे में कया ससथ नत उतपन्न होगी? या तो आप राजयों पर 
यह नियम िागू कर दीनजए नक आप दोिों सर्टनफकेटस िीनजए।

सर, एक बात यह भी आई थी नक अगर नकसी के पास सात एकड जमीि है और वह 
नसफ्य  एक एकड जमीि पर ही कुछ बिाता है, तो जो बिा हुआ छ: एकड का एनरया है, कया 
वह भी उसमें िे निया जाएगा अथवा वह छ: एकड इससे अिग रहेगा। वह जो कंसट्रकशि कर 
रहा है, वह छ: एकड उसका पाट्य मािा जाएगा या िहीं मािा जाएगा? यह बात हम िोगों िे 
कमेटी में भी उठाई थी। उस समय यह बात तय हुई थी नक नजतिे नहससे पर वह निमवाण काय्य 
करेगा, नजतिे नहससे पर वह नबसलर ंग बिाएगा, उतिा नहससा इसमें निया जाएगा, बाकी नहससे 
को िहीं निया जाएगा। यह भी सपषट हो जािा िानहए नक इसमें कौि-सा कािूि िागू होगा और 
कौि-सा िहीं िागू होगा।

महोदय, नबलरर के निए यह भी आया है नक अगर कोई नबसलर ंग बि रही है और बीि में ही 
उस नबसलर ंग के िकशे में कोई बदिाव िािा िाहे, तब कया होगा? इसके निए उस समय यह बात 
आई थी नक जब तक उसमें दो-नतहाई एिॉटीज़ राज़ी िहीं होंगे, तब तक वह उसमें िेंज िहीं कर 
सकता है। मेरे खयाि से यह दो-नतहाई की संखया बहुत जयादा है, इसको कुछ कम नकया जािा 
िानहए। जब यह नबि सेिेकट कमेटी में नरसकस हो रहा था, तब मैंिे भी यह कहा था नक सज़ा 
का �ावधाि हरेक िीज़ में रािा जाए। ...(सष्म्य की घंिी)... मेरे खयाि से फाइिेंनश यि मैटस्य 
में, हर िीज़ के निए सज़ा की बात नििी हुई है। आप िोग नजतिे भी नबि िा रहे हैं, उिमें 

[�ी िरेश अ�वाि]
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हरेक को सज़ा का अनध कार दे रहे हैं। मेरे खयाि से आपिे इतिे िोगों को सज़ा का अनध कार 
दे नदया है नक अब देश में कोई सुरनक्ष त िहीं रहेगा। ऐसा िग रहा है नक सभी िोग इिमें फंस 
जाएंगे। सज़ा का �ावधाि हटा कर आप इसमें फाइि का �ावधाि राि दीनजए, शायद आपिे 10 
�नतशत या 15 �नतशत फाइि रिा है, फाइि का एक अचछा हैंरसम एमाउंर इसमें रिा गया 
है, इसनिए इसकी शुरूआत आप फाइि रि कर ही कीनजए। अगर उसके बाद भी िहीं आता 
है, तो नफर अमेंरमेंट िा सकते हैं। इसमें कोई नदककत िहीं है। िेनकि, शुरू से इतिा भय ि 
पैदा कर दें नक मािूम पऱे नक रीयि एसटेट सेकटर पूरी तरह बैठ गया। ...(सष्म्य की घंिी)... 

सर, मैं अभी सूरत गया था। वहा ं देिा नक कम से कम 10-20 हजार फिैटस बिकर िरे़ 
हैं। मैंिे पूछा नक इतिे फिैटस कैसे बि गए? तो कहा गया नक फिैटस सबिे बिा नदए, िेनकि 
यहां िरीददार िहीं है। अब रीयि एसटेट की जो ससथ नत है—यह मत सोनिएगा नक मैं कोई रीयि 
एसटेट का काम करता हंू, िेनकि जिता से जुडा हंू, इस कारण मैं जो देिता हंू, वह कहता हंू 
नक कहीं ऐसा ि हो नक रीयि एसटेट को देिते-देिते, अगर रीयि एसटेट सेकटर एकदम बैठ 
गया, तो कहीं हमारी इकोिॉमी ि बैठ जाए, अथ्यवयवसथा के सामिे एक संकट ि िडा हो जाए, 
बेरोजगारी की समसया ि िडी हो जाए। ...(सष्म्य की घंिी)... 

सर, एक और बात है नक अभी नकसाि की जमीि महंगी नबकती थी। ...(सष्म्य की घंिी)... 

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Thank	 you,	 Now,	 Shri	 K.	 C.	
Tyagi. ...(Interruptions)... Please, please.

�ी नरेश अ�वाल: सर, मैं बस ितम कर रहा हंू। रीयि एसटेट में नगरावट आई है, तो 
नकसाि की जमीि भी ससती हो गई है। आप इि सब नबनदुओं का धयाि कर िीनजएगा। इनहीं 
शबदों के साथ, मैं इस नबि का समथ्यि करता हंू।

�ी के. सी. त्यागी: उपसभाधयक्ष महोदय, बहि शैिजा से िेकर िायरु साहब, दोिों के काि 
के बीि में यह रीयि एसटेट वािा नबि आया है इसके निए मैं आपका धनयवाद करता हंू। साथ 
ही, सेिेकट कमेटी के जो िेयरमैि हैं, उिकी नवद्ता का, उिकी सजजिता का और व े एक अचछे 
निसिर हैं, इसके निए भी उिकी �शंसा करिा िाहता हंू, नजसके बगैर हम जो सेिेकट कमेटी 
के िोग हैं, उतिा अचछा नबि शायद िहीं बिा पाते।

सर, मैं नजस इिाके से हंू, यह रीयि एसटेट का है। मैं िेशिि कैनपटि रीजि से हंू। 
...(व्यवधान)... 

�ी नरेश अ�वाल: आप तो नबहार से हैं।

�ी के. सी. त्यागी: हां, मैं नबहार से भी हंू, मैं सारे देश से भी हंू। मैंिे आपको नरसटब्य िहीं 
नकया, इसनिए आप मुझे नरसटब्य ि करें।

सर, इस वयवसाय में िगे हुए जो िोग हैं, मैं िायरु जी से कहिा िाहता हंू नक यह कोई 
मामूिी वयवसाय िहीं है। िेशिि कैनपटि रीजि में नजतिी भी पॉनिनटकि पाटनीज़ हैं, as on 
today, जो निषठावाि काय्यकतवा था, जो पॉनिनटकि एसकट नवसट था, जो नक सडक पर जुिूस 
में, धरिे में, �दश्यि में रहता था, उसका सथाि आज इनहीं िोगों िे िे निया है, नजिको आप 
रीयि एसटेट वािे कहते हैं। इिके पास अथाह दौित है। बडे-बरे़ िेता िुिाव के िंदे के दौराि 
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इिके नरसपोजि पर रहते हैं। देश के नजतिे िामी वकीि हैं, आप एक का भी िाम िे िीनजए, 
व े सब इिके पैिि पर हैं। मुझे फौज़ से नरटायर्य गुडगांव का एक बडा ऑनफसर नमिा और मेरे 
शहर गानजयाबाद के दो प�कार नमिे, नजनहोंिे नजनदगी भर की अपिी कमाई इि नबलरस्य को दे 
दी। वह फौजी, जो िीि और पानकसताि वािों से िहीं हारा था, वह रीयि एसटेट के िोगों से 
हार गया। 20 साि के बाद भी वह गुडगांव के एक िामी नबलरर से मकाि �ापत िहीं कर सका। 
िंूनक इस देश का िमबर वि या िमबर दो का जो बडा वकीि था, वह रीयि एसटेट एजेंट के 
आदमी का वकीि था। 22 साि से वह मुकदमा िड रहा है। मेरे साथ पढ़ा हुआ गानजयाबाद 
का जो मेरा प�कार दोसत है, उसकी नजतिी कमाई थी, उसिे िगा दी। मैंिे राजय सभा में भी 
एिसीआर के अनदर का यह मामिा उठाया था। तो इसे दांत से काटिे वािा नबि आपिे और 
हमिे बिािे का जो �यास नकया है, इसके निए मैं मुबारकबाद भी देिा िाहता हंू। दव े साहब, 
इसमें मुकदमें के मामिे में आपको धयाि रििा है नक इसके निए जो Regulatory Authority 
बिा रहे हैं, उसकी समय सीमा शायद तय िहीं हुई है। मैं िाहता हंू नक इि मुकदमों की नमयाद 
भी तय हो तानक यह नरसपयूट जयादा से जयादा छ: महीिे में समापत हो जाए, कयोंनक उनहें नफर 
कोई नयाय िहीं नमिेगा।

सर, इसमें सारी अचछी िीजें हैं। मुझे जयादा िहीं कहिा है। मैं तो इसकी �शंसा करिे के 
निए िडा हुआ हूं। िेनकि मेरे जो िेन्नई के नम� हैं, वे कई नदि बडी तकिीफ में रहे हैं। वहां 
जो unplanned regulation है, यह उसका ितीजा है। इतिा havoc मैंिे बहुत सािों से कभी िहीं 
देिा, जो िेन्नई शहर में हुआ। यह नबलरस्य की कािी करतूतों का ितीजा था नक नजनहोंिे नकसी 
अथॉनरटी से — मैं मेमबर ऑफ पार्ियामेंट होिे के िाते और मैं उचि सदि का एक मेमबर हंू, 
इस िाते भी कहिा िाहता हंू नक सारी अथॉनरटीज़ इिके नरसपोजि पर हैं, to whom you call 
colonizers. इनहोंिे िेन्नई बरबाद कर नदया। बेंगिुरू की बुरी हाित है। रहमाि साहब बता देंगे। 
ये िोग नकसी से पूछते ही िहीं हैं। कोई िकशा पास िहीं होता, िैंर यूज़ िेंज करािा तो इिके 
निए िुटकी बजािे की तरह है। िंूनक जो पूरे नससटम का संिािि है, बहुत सारे शहरों में... मुमबई 
के बारे में नजतिा मैं कहंू मेरे दोसत नश वसेिा वािे इस समय यहा ं पर िहीं हैं। ...(व्यवधान)... 
देसाई साहब, आप पीछे बैठ गए हैं। इिके यहा ं नबलरर कया-कया िहीं कर रहे। नबलरर िॉबी है। 
अमेनरकि िॉबी सुिी थी, रूस िॉबी सुिी थी, यहां नहनदुसताि में तो नबलरर िॉबी है and, in 
Mumbai, it is very significant, बहुत बडी िॉबी है। इस समय आपके निए अिमभे की िीज 
होगी नक 25 रीयि एसटेट कमपनिया ं एिसीआर में है। इस समय तीस हजार करोड रूपए के 
रेबट नरसक में, ...(व्यवधान)... आप ठीक कह रहे थे। मकाि बिे पडे हैं, कोई िरीदार िहीं है। 
अब इस माकदे ट में बूम भी िहीं है। दव े जी, आपके मंुह में घी शककर, वसेै तो अाप िॉि-वजे भी 
िा िेते हैं। आपके मंुह में घी शककर इसके बाद इस सटेट में अगर बूम आता है तो मुझे �सन्नता 
होगी। पूरा गुरगांव, पूरा िोएरा, �ेटर िोएरा, पूरा गानजयाबाद, यहा ं इतिे फिेटस िािी हुए, 
िेनकि कोई िरीदिे वािा िहीं है। इसनिए जो इतिा बडा रेबट नरसक है, वह भी इसके बाद 
कवर होगा, इसकी भी मैं उममीद करता हंू। सपिे िुभाविे देिो ...(सष्म्य की घंिी)... एक ही 
सेकें र में मेरा काम तो पूरा हो गया।

जो नफलम के बडे किाकार हैं, जो न �केट वािे हैं, जो मशहूर हससत यां हैं, और बाबुि 
सुन �यो हैं, इिके फोटो िगा नदए नक बाबुि सुन �यो इस फिेट में रहते हैं, आप भी इसी फिेट में 

[�ी के. सी. तयागी]
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ििे जाइए। हमिे यह भी �ोनवजि नकया है नक नजि नफलम वािों के, न �केट वािों के या िामी 
नगरामी िोगों के झूठे न ि� और तसवीर नदिा करके मकाि िरीदिे के निए िोभ और िािि 
नदए जाएंगे, उि किाकारों को भी सजा के �ोनवजि में िाया जािा िानहए, कयोंनक उिके िाम 
का झूठा इसतेमाि नकया गया। अगर यह सि में ही नकया गया है तो कयों उनहोंिे होिे नदया?

�ीष्मती ज्या ्चचन (उत्तर �देश): आप कह रहे हैं झूठा इसतेमाि नकया।

�ी के. सी. त्यागी: व े कई बार उिसे पूछते िहीं हैं।

�ीष्मती ज्या ्चचन: आप उिको कैसे पनिश कर सकते हैं?

�ी के. सी. त्यागी: मैं कह रहा हंू नक नबलरस्य को तो पनिश करेंगे, ...(व्यवधान)... आप 
बहि जी, ...(व्यवधान)... 

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Your	 time	 is	 running	 out.	
...(Interruptions)... Your time is running out. ...(Interruptions)... 

�ी के. सी. त्यागी: मेरा समापत हो गया। ...(व्यवधान)... सर, यह अचछा है गुर कंजयूमस्य 
के निए और गुर �मोटर के निए भी and promoted by a good Chairman of the Select 
Committee.

SHRI	 MD.	 NADIMUL	 HAQUE	 (West	 Bengal):	 Sir,	 today	 I	 stand	 before	 the	
House	 to	 discuss	 the	Real	 Estate	Bill.	 In	my	 opinion,	 the	 real	 estate	 sector	 constitutes	
as the most important building block of a nation, as it provides infrastructure and 
housing for a better life to all the people residing in the country. However, in our 
country,	 a	 specific	 law,	 stating	 the	 duties	 and	 rights	 of	 buyers	 and	 promoters	 involved	
in the real estate sector, has been largely left unaddressed. Though the consumer in 
our country could avail the remedies available under the civil, criminal and consumer 
laws against these players, yet these remedies are not broad enough to address all the 
issues and concerns of the buyers and consumers of real estate. This situation has 
led	 to	 gross	mismanagement	 and	 unprofessionalism	 in	 the	 field	 of	 real	 estate,	wherein	
the project developers indulge in tactics of deliberate delays and other wrongdoing. 
In	 order	 to	 address	 these	 issues,	 the	 Real	 Estate	 (Regulation	 and	 Development)	 Bill	
was introduced in the Rajya Sabha in 2013. It was later referred to the Standing 
Committee	 and	 then	 to	 the	 Select	 Committee.	 Both	 these	 Committees	 have	 submitted	
their	 reports.	 The	 Bill,	 as	 it	 stands	 today,	 regulates	 transactions	 between	 buyers	
and promoters of residential real estate projects. It establishes State-level regulatory 
authorities, called the Real Estate Regulatory Authorities (RERAs). The promoters 
need to be registered with the RERAs. They cannot book or offer their projects for 
sale without registering. The real estate agents, dealing in these projects, also need 
to register with the RERAs. On registration, the promoter must upload the details 
of the project on their website.
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Sir,	 the	 Bill	 also	 contains	 the	 penalty	 provisions.	 In	 case,	 the	 promoter	 fails	 to	
register the property, he may be penalized up to 10 per cent of the estimated cost 
of the project. Failure to do this, despite orders issued by the RERA, will lead to 
imprisonment up to three years. He will have to also pay 5 per cent of the estimated 
cost of the project if he violates any other provisions of the Act. However, Sir, 
there	 are	 some	 grey	 areas	 in	 this	 Bill	 which	 I	 would	 like	 to	 point	 out	 clause-wise.

Clause 3(2)(a), which relates to the registration of real estate project, of the 
original	 Bill	 mandated	 that	 registration	 was	 not	 necessary	 where	 the	 area	 of	 the	 land	
proposed to be developed does not exceed 1000 square metres or the number of 
apartments proposed to be developed does not exceed 12. Sir, the Select Committee 
reduced this to 500 square metres and 8 apartments, and power was given to the 
appropriate Government to reduce the threshold from 500 square metres and 8 
apartments. Sir, it is pertinent to mention that if this clause is passed, then it may 
lead to the exclusion of middle class or poor class who are vulnerable to a higher 
rate from the promoters.

Sir,	 secondly,	 as	 per	 Clause	 4(2)(i)(d),	 the	 original	 Bill	 puts	 a	 positive	 obligation	
on	 the	 promoter	 to	 put	 50	 per	 cent	 funds,	 as	 notified,	 in	 a	 separate	 bank	 account	
for construction work. Sir, it does not take into account the fact that there might 
be different situations in different States wherein the cost of land may be higher 
than the cost of construction.

Sir,	 Clause	 5(2)	 in	 the	 original	 Bill	 stated	 that	 if	 the	 application	 of	 the	 promoter	
to register is not accepted or rejected in 15 days, then the project shall be deemed 
to be registered. The Committee recommended that this period be extended to 30 
days. Sir, I have to say that the said clause can be subjected to abuse as there might 
be a lot of instances that the authorities might not be able to register a promoter 
project due to overburden of work.

Sir,	 Clause	 7(1)(a)	 states	 the	 revocation	 of	 registration.	The	 original	 Bill	 included	
'wilful default' on the part of the promoter to do anything under the Act will lead 
to revocation of the registration. The panel had recommended that the word 'wilful' 
be	 deleted	 from	 the	 definition.	 However,	 Sir,	 the	 recommendation	 of	 the	 panel	 to	
delete 'wilful' is meritorious. At the same time, the recommendation tilts the balance 
in favour of the buyer and against the promoter. The promoter is now strictly  
liable	 under	 the	Bill	 for	 any	default.	 ...(Time-bill rings)...	By	deleting	 the	word	 'wilful'	
from	 the	 definition,	 the	 promoter	 is	 now	 liable	 also	 in	 a	 case	 where	 he	 may	 have	
acted in good faith. The aforesaid recommendation would equally establish a balance 
between the right of the buyer as well as that of an honest promoter.

[Shri Md. Nadimul Haque]
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Lastly,	 Sir,	 this	 Bill	 does	 not	 include	 anything	 about	 the	 sanctioning	 authorities.	
For example, even if a project is completed and there is a delay in seeking a 
completion	 certificate	 from	 the	 local	 authority	 or	 there	 is	 a	 delay	 in	 obtaining	
electrical and water connections, the project cannot be offered for possession to the 
buyers on time. For this purpose, Sir, rules and recommendations to the sanctioning 
authorities	 have	 to	 be	 incorporated	 in	 the	 Bill.

With	 this,	 Sir,	 I	 rest	 my	 case	 supporting	 the	 Bill.	 Thank	 you.

SHRI	A.W.	 RABI	 BERNARD	 (Tamil	 Nadu):	 Hon.	 Vice-Chairman,	 Sir,	 I	 rise	 to	
oppose	 the	 Real	 Estate	 (Regulation	 and	 Development)	 Bill,	 2015.

At the outset, I would like to clarify that we must protect the consumer. We 
must strengthen, empower the home buyer, particularly, those who are buying their 
first	 home,	 for	 whom	 that	 home	 is	 a	 life-time	 dream.	 But	 how	 can	 we	 accept	 a	 Bill	
which eats into the already limited powers of the States? That is why, All India 
Anna	Dravida	Munnetra	Kazhagam,	 our	 leader,	 hon.	 Chief	Minister,	 Puratchi	Thalaivi	
Amma,	 categorically	 oppose	 this	 Bill	 in	 toto.	 ...(Interruptions)...

DR.	 K.	 P.	 RAMALINGAM:	 You	 don't	 want	 any	 regulations.

SHRI	 A.W.	 RABI	 BERNARD:	 No,	 let	 me	 finish.	 The	 Real	 Estate	 (Regulation	
and	 Development)	 Bill,	 2015	 per se relates to land, which is a State List subject 
under the Seventh Schedule of the Constitution. Strictly speaking, it is within the 
legislative competence of the State Legislature and not the Union Parliament. The 
Government	 of	 India	 seems	 to	 be	 introducing	 this	 Bill	 under	 the	 residuary	 powers	
vested	 with	 it.	 It	 would	 have	 been	 better	 had	 this	 been	 sent	 as	 a	 model	 Bill	 to	 the	
States,	 with	 States	 enacting	 their	 own	 Bill	 to	 regulate	 the	 real	 estate	 sector.

In	 the	 definition	 of	 the	 Bill,	 'company'	 is	 defined	 as	 'something	 to	 include	 a	
developmental authority or any public authority established by the Government in this 
behalf under any law for the time being in force'. Similarly, the term 'promoter' is 
defined	 to	 include	 'any	 developmental	 authority	 or	 any	 other	 public	 body	 in	 respect	
of allottees of buildings or apartments, as the case may be, constructed by such 
authority or body on land owned by them or placed under their disposal by the 
Government or plots owned by such authority or body or placed at their disposal 
by	 the	 Government.'	 It	 includes	 cooperative	 housing	 societies	 too.	 This	 Bill	 would	
bring	 Government	 agencies,	 like	 the	 Tamil	 Nadu	 Slum	 Clearance	 Board,	 the	 Tamil	
Nadu	Housing	Board,	 the	Police	Housing	Corporation,	Cooperative	Housing	Societies,	
etc., under the purview of this Act. The Government agencies should be kept out 
of the purview of the Act since the Government is responsible for the construction 
and will protect the interests of the consumers.
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Sir, Section 3 provides for prior registration of real estate projects with a real 
estate regulatory authority and talks about the area and number of apartments. The 
power to modify and threshold the limit should vest with the State Government and 
should not be appropriated by the Central Government.

Sir,	 the	 Bill	 involves	 the	 competent	 authority	 to	 complete	 the	 remaining	
developmental works. This is practically impossible. Revocation of registration should 
be	 followed	 by	 appropriate	 criminal	 and	 fine/compensation	 against	 the	 promoter.	 The	
competent authority or the Government cannot step in at this stage to complete the 
project.	 I	 do	 not	 know	 how	 a	 few	 individuals	 getting	 together	 to	 buy	 a	 flat	 can	
complete	 a	 project	 without	 any	 prior	 experience	 or	 expertise.	 I	 am	 afraid,	 this	 Bill	
will	 result	 in	 making	 homes	 and	 flats	 more	 expensive	 in	 India.	 Affordability	 would	
be affected because of the various new, additional costs. There are many agencies 
already existing in the country to regulate the real estate sector. Why one more 
agency? This would make the projects longer and hidden costs would increase. This 
should not drive out genuine, small-time marginal developers. The genuine, small-time, 
marginal developer is the man who is providing affordable housing to the common 
Indian.	 I	 am	 really	 afraid,	 as	 a	 result	 of	 this	 Bill,	 that	 sector	 will	 get	 eliminated	
and only MNCs would exist.

To	 sum	 up,	 Sir,	 our	 stand	 is,	 the	 Bill	 is	 not	 strictly	 within	 the	 legislative	
competence	 of	 the	 Central	 Government.	 The	 Bill	 casts	 undue	 responsibilities	 and	
takes away the freedom of the State Government and the competent authorities. We 
oppose	 the	 Bill	 in	 toto.

�ी षु्मनक़ाद अली (उत्तर �देश): महोदय, आपिे मुझे इस महतवपूण्य नवधेयक पर बोििे का 
मौका नदया, इसके निए मैं आपका बहुत शु�गुजार हंू। मैं अपिी पाटनी की िेता बहि कुमारी 
मायावती जी का शुन �या अदा करता हंू, नजनहोंिे इस महतवपूण्य नबि पर बोििे के निए मुझे 
अनध कमृ त नकया।

िंूनक भ-ूसमपदा नवधेयक देश के गरीब िोगों के निए बहुत ही महतवपूण्य नवधेयक है और 
इस नबि में उपभोकताओं और गरीबों के निए वयवसथाएं की गई हैं, इसनिए हमारी पाटनी इस 
नबि का पूण्य रूप से समथ्यि करती है। मैं एक बात जरूर कहिा िाहंूगा नक इस नवधेयक को 
सरकारों को बहुत पहिे िािा िानहए था। यनद वकत रहते यह नवधेयक पहिे से सरकारें पास 
करवा िेतीं, तो शायद करोडों िोगों को ससते घर नमि सकते थे और करोडों िोग अपिे साथ 
हुई बेईमािी से निजात पा सकते थे।

उपसभाधयक्ष महोदय, मैं पूरी नजममेदारी के साथ, देश के करोडोे  िोगों के बरबाद होिे की 
बात इसनिए कह रहा हूं, कयोंनक आज पूरे देश में िािों नबलररों िे मकडी के जािे की तरह 
देश में अपिा पूरा कारोबार वधै-अवधै तरीके से फैिा रिा है। अगर हम पूरे देश को छोडकर 

[Shri	 A.W.	 Rabi	 Bernard]
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केवि एिसीआर में ही देि िें, तो हजारों नबलररों िे सरकारी, गैर-सरकारी जमीि पर बडी-
बडी नबसलर ंगें, मकाि, दुकाि बिाकर अपिा सा�ाजय सथानपत कर रिा है और िागत से कई 
गुणा जयादा दामों में जरूरतमंद िोगों की मजबूरी का फायदा उठाते हुए, अपिे मकाि, दुकाि 
को सैि कर रहे हैं।

उपसभाधयक्ष महोदय, आज यह हो रहा है नक नबलरर बाजार में आता है, जमीि िरीदता 
है और नबिा मकाि, दुकाि बिाए, यहा ं तक नक नबिा िकशा पास करवाए नब�ी शुरू कर देता 
है और अपिे कागजों पर बिे मकािों, दुकािों को बेििे के निए टेनिनवजि, अिबारों, रेनरयो, 
होनरिंगस, बैिरों के जनरए से इतिे बडे पैमािे पर �िार-�सार करता है नक अाम आदमी बेिारा 
इिके इस �िार के �भाव में आ जाता है और उधार में पैसा िेकर मकाि, दुकाि बुक करा देता 
है। कई सािों तक उपभोकताओं को ि तो उिका बुक नकया हुआ मकाि नमिता है और ि ही 
पैसा नमिता है। मुझे इस बात की पुखता जािकारी है नक िािों उपभोकता अपिा पैसा नबलररों के 
पास फंसा िुके हैं और बरबाद हो िुके हैं। सबसे बडे दुि की बात यह है नक नजस समय सीमा 
के अनदर नबलरर मकाि, दुकाि बिािे का वायदा करता है, उस वायदे को वह कभी पूरा िहीं 
करता है और बाद में समय-समय पर मकािों के दाम बढ़ाकर वह उपभोकताओं से जयादा पैसा 
वसूि करता है। कया सरकार उपभोकताओं के साथ होिे वािी इस िूटपाट को रोकिे का �बंध 
करेगी? हमारे सामिे और भी कई महतवपूण्य सवाि हैं, नजिको इस नवधेयक में शानमि होिा था, 
जैसे िकशे के नवरूद्ध बिाए गए भविों पर नबलररों के नि िाफ कोई दंरातमक कार्यवाई करिा। 
...(सष्म्य की घंिी)... समय-समय पर नबलररों के द्ारा मकाि-दुकािों के दामों को बढ़ािे की 
िाजायज़ �न �या को रोकिे का कोई ठोस उपाय िजर िहीं आ रहा है।

उपसभाधयक्ष महोदय, यनद कोई उपभोकता अपिे द्ारा बुक नकए गए मकाि या दुकाि को 
तंगी के कारण िहीं िरीद पाता, तो उसके पैसे वापस नमििे का कोई समाधाि इस नबि में 
िहीं है। कया सरकार उपभोकताओं के वयापक नहत के निए कोई ठोस कािूि बिािे का नविार 
रिती है? माििीय मं�ी जी, आप इसका नवसतार से वण्यि कनरएगा।

उपसभाधयक्ष महोदय, मेरे कई सुझाव हैं, नजनहें मैं आपके माधयम से सरकार को देिा िाहता 
हंू। जैसे नक हमारे देश में बडी तादाद में गरीब िोगों की आबादी निवास करती है, िेनकि उिके 
आनश यािे के निए कें � सरकार या सूबे की सरकार या नबलररों के पास कोई रोर मैप िहीं है। 
...(सष्म्य की घंिी)... मैं सरकार से यह कहिा िाहता हंू नक जो भी भवि या मकाि आनद बिते 
हैं, उिमें से एक निसशित तादाद में भवि या दुकाि देश के गरीब िोगों को निशुलक देिे का 
�ावधाि जरूर होिा िानहए। ऐसा हो रहा है नक बडे-बरे़ पैसे वािे नबलरर शहर में आते हैं और 
सरकारी, गैर-सरकारी जमीि िरीदकर बडी-बडी नबसलर ंगें बिाकर महंगी कीमत में बेि जाते हैं 
और गरीब बेिारा हाथ मिता रह जाता है। िास तौर से सबसे बुरा हाि उस नकसाि का होता 
है, नजस नकसाि की जमीि को एकवायर करके सरकार अथॉनरटी या नबलरर नवकनसत करते हैं, 
नकसाि के पास कोई िाभकारी योजिा िहीं होती है।

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Thank	 you	 very	 much.

�ी षु्मनक़ाद अली: इस नवधेयक में उिको मकाि और रोजगार देिे की कोई योजिा िहीं 
है। 
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THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Thank	 you	 very	 much.	 Now,	
Shri	 Ritabrata	 Banerjee.

�ी षु्मनक़ाद अली: मैं सरकार से यह भी मा ंग करंूगा नक नकसाि की नजस जमीि पर मकाि 
या दुकािें बिती हैं, उिमें एक मकाि नकसाि को भी नमििा िानहए।

THE	VICE-CHAIRMAN	(SHRI	TIRUCHI	SIVA):	Shri	Ritabrata	Banerjee.	Nothing	
else	 will	 go	 on	 record.	 Please	 start	 Mr.	 Banerjee.	

�ी ष्मुनक़ाद अली: *

SHRI	 RITABRATA	 BANERJEE	 (West	 Bengal):	 Sir,	 my	 time	 has	 started.

THE	VICE-CHAIRMAN	(SHRI	TIRUCHI	SIVA):	You	 start.	Your	 time	has	 started.

�ी ष्मुनक़ाद अली: *

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Mr.	 Munquad	 Ali,	 nothing	 is	
going	 on	 record.	 Mr.	 Ritabrata	 Banerjee,	 please	 start.	 ...(Interruptions)...

SHRI	 RITABRATA	 BANERJEE:	 Sir,	 if	 somebody	 is	 speaking,	 how	 can	 I	 start?	
...(Interruptions)...

�ी ष्मुनक़ाद अली: *

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 It	 is	 not	 going	 on	 record.	
...(Interruptions)...

SHRI	 RITABRATA	 BANERJEE:	 He	 is	 going	 on,	 how	 can	 I	 speak?	
...(Interruptions)... 

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Please	 understand.	 This	 Bill	
has to be concluded by 4.00 p.m. ...(Interruptions)... Time allotted is only two hours. 
Please cooperate. ...(Interruptions)...

�ी ष्मुनक़ाद अली: *

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 There	 is	 no	 meaning	 in	
speaking when it is not going on record. ...(Interruptions)... There are seven, eight 
more	 speakers	 and	 the	 time	 is	 very	 limited.	 Kindly	 understand,	 please	 cooperate.	
...(Interruptions)...	 You	 have	 conveyed	 what	 you	 wanted	 to	 say.	 Now,	 Mr.	 Banerjee.

SHRI	 RITABRATA	 BANERJEE:	Mr.	 Vice-Chairman,	 Sir,	 I	 thank	 you	 for	 giving	
me the opportunity. I will request you not to ring the bell, I will strictly adhere 
to time. 

* Not recorded.
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Sir,	 first	 of	 all,	 on	 behalf	 of	 my	 Party,	 I	 stand	 here	 to	 support	 this	 Bill	 with	
some concerns which I will raise here. Sir, the need of a regulatory authority in the 
real estate sector was there in the country for long. Sir, I want to place on record 
like my esteemed colleagues in the select Committee have done. ...(Interruptions)... 
Bhai Sahab, please.

Sir, the role of the Chairman, respected Shri Anil Madhav Dave, was utmost 
democratic. He had accommodated all our views and I want to place on record that 
it was a pleasure to work under his stewardship. It was really a pleasure to work in 
such a democratic environment, which he created. Now, he had already mentioned 
when he was speaking about the pain, agony and frustration of the consumers. We 
also heard the same when they appeared before the Committee when we visited 
different cities. Precisely, this is a very important legislation that needs to be passed. 
Now, I would like to share some concerns. Sir, we have given a dissent note and 
three suggestions were there. One of the suggestions have been taken on board.

The	 definition	 of	 'allottee'	 needs	 to	 be	 improved.	 In	 any	 Conveyance	 Deed,	 a	
vendor who agrees to sell and the purchaser who agrees to purchase, both have a 
legal	 role	 to	 play.	 In	 the	 definition	 of	 'allottee'	 in	 the	 Bill,	 there	 is	 no	 mention	 of	
any party called 'a person who agrees to purchase' or 'a seller who agrees to sell'. 
Therefore,	 for	 the	 necessary	 correction	 which	 needs	 to	 be	 made,	 the	 definition	 of	
'allottee' should be more complete to remove any possible misinterpretation. Sir, 
currently,	 the	 Bill	 excludes	 land	 below	 500	 square	 metres	 or	 apartments	 with	 eight	
or fewer units from its purview. The provision would result in the exclusion of bulk 
of	 the	 urban,	 middle	 and	 lower	 class	 homebuyers	 from	 the	 protection	 of	 the	 Bill.	
Sir, these homebuyers are the most vulnerable to exploitation by developers and real 
estate agents. Therefore, there should be no minimum size for plot; there should be 
no minimum number of apartments in a project. All projects should be brought under 
the	 purview	 of	 the	 Bill	 in	 the	 interest	 of	 all	 the	 homebuyers	 and	 to	 protect	 them.

Sir, let me come to another point, which was also raised by Madam Selja, about 
non-discriminatory clause. This is a very vital point. As far as we are concerned, we, 
Bengali	 people,	 cannot	 live	 without	 fish	 in	 both	 the	meals.	 But	 there	 are	 cases	 where	
this discrimination is there. It was reported in the newspaper and in the media that 
somebody had been attacked in an apartment while they were cooking non-vegetarian 
items. So, this non-discrimination clause should be added to the function and duties 
of the promoter in the following manner, and, I quote, "shall not discriminate on 
the basis of age, caste, creed, ethnicity, food preferences, gender, language, marital 
status, nationality, region of origin, religion or sexual orientation, while transacting 
with the potential allottee".
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Now, Sir, I want to mention that the provision relating to seventy per cent funds 
has already been taken on board, and, I thank the Government for that. I believe that 
these concerns of ours will also be looked into by the Government. Now, Sir, when 
the cradles of civilization started developing, when people had started living in a 
civilized society, the craving of a home had started from that time. It continues from 
time immemorial. As Mr. Dave is here, we have been going to various cities with 
the Select Committee. Not only the interaction in the Committee, I had the privilege 
of interacting with him in different spheres, from literature to culture. Although my 
politics is diametrically opposite to him, I want to take this opportunity because 
he was mentioning the pain of the people who were coming. The consumers were 
coming and telling about that. I just want to take the opportunity, Sir, to quote 
Tagore.	 In	 one	 of	 his	 very	 famous	 poem	 Dui	 Bigha	 Jomi,	 Tagore	 speaks	 about	 a	
person who has been ousted from his land, ousted from his house in a false case. 
He has been evicted from his hard-earned house. He was roaming around. So, Tagore 
in that poem mentioned: 

And	 so	 I	 became	 a	 mendicant's	 assistant	 and	 followed	 him	 everywhere	 Visiting	
shrines	 that	 were	 memorable	 and	 seeing	 sights	 that	 were	 fair.	 But	 no	 matter	 whether	
I climbed high peaks or reached a remote river bend. The thing I could never forget 
night	 or	 day	 was	 my	 little	 plot	 of	 land	 !	 And	 so	 I	 traversed	 country	 fairs,	 fields,	
and	 roads	 for	 fifteen	 years	 or	 so	 Until	 homesickness	 made	 me	 feel	 to	 my	 country	
once more I must go. 

I	 thought	 as	 I	 went:	 motherland	 Bengal-l	 bow	 to	 you	 lovinglyl	 Your	 exquisite	
riverbanks and gentle winds will surely revive me. I'll thrill at skies kissing dust 
swirling	 up	 from	 wide	 open	 fields,	 l'll	 seek	 in	 the	 sylvan	 shade	 of	 a	 tiny	 village	
an	 abode	 of	 perfect	 bliss.	 Bengal's	 shaded	 ponds	 will	 be	 calm	 and	 comforting	 to	
see And surely l'll delight at sweet village belles carrying water home daily. such 
thoughts of my motherland made me sad and tears welled up in me.

For years, I have been wandering. After 15-16 years I came back to my home, 
to	 my	 land.	 I	 see	 my	 house,	 I	 see	 mother	 Nature,	 I	 see	 mother	 Bengal.	 My	 eyes	
are	 filled	 with	 tears	 for	 my	 land.	 Let	 the	 dream,	 dream	 of	 having	 our	 own	 roof	 be	
protected.	 Let	 that	 dream	 live	 and,	 once	 again,	 by	 supporting	 the	 Bill,	 I	 conclude.	
Thank you, Sir.

SHRI A. U. SINGH DEO (Odisha): Thank you very much, Sir. हमारे माििीय 
मं�ी जी सब कुछ कह िुके हैं। हमारे िेयरमैि, जो �ी दव े साहब थे, उनहोंिे हमारी कमेटी की 
काय्यवाही को बडी अचछी तरह से कंरकट नकया था। बहुत िीजे़ नरसकस होकर नबि के अंदर 

[Shri	 Ritabrata	 Banerjee]
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आ िुकी हैं। मैं िंद सजेशनस देकर अपिा भाषण समापत करंूगा। Naturally, we support this 
Bill.	 It	 is	 long	 overdue.	 It	 should	 have	 come	 much	 earlier.	 There	 should	 be	 a	 one	
window clearance for these projects for the kind of corruption that goes into; it 
probably adds 4 per cent to the project cost as estimated. So, one window clearance 
is very necessary because this cost is passed on to the consumer.

Secondly, Sir, the real estate agents should be registered with the Authority. There 
is absolutely no accountability, no control on them. Government has ignored certain 
models of eliminating agents. गुजरात या महाराषट्र मॉरलस में, mandate that upon 20 per 
cent of the payment, registration of property must be done and stamp duty must be 
paid. सर, अगर 20 परसेंट के बाद रनजसट्रेशि हो जाता है तो then the agent cannot sell 
the property to ten other people falsely. यह िीज़ मं�ी जी कंसीरर करें नक 20 परसेंट 
पेमेंट के बाद रनजसट्री कराकर इसको ओपि में िे आएं, नजससे जो एजेंट है, वह इसको और 
जगह ि बेि सके।	 The	 Bill	 does	 not	 define	 the	 qualifications	 of	 a	 real	 estate	 agent.	
Therefore,	 anyone	 with	 muscle	 power,	 local	 influence	 can	 be	 registered	 to	 become	 a	
real estate agent. There should be a professional body in the country certifying the 
real estate agents. सर, आपिे बडा अचछा कहा नक escrow के निए, 70 per cent of the 
builders fund tie-up कर नदए। He can divert 30 per cent of the funds. मैं आपसे यह 
जाििा िाहंूगा नक कया वह पहिे 30 परसेंट को रायवट्य कर सकता है या 70 परसेंट नबसलर ंग में 
िगाकर िासट 30 परसेंट रायवट्य कर सकता है? कई ऐसे नबलरस्य हैं, जो पहिे ही 30 परसेंट 
divert कर िेते हैं और नफर अगर पैसा ि उठा पाए, तो व े नबसलर ंग िहीं बिाएंगे और consumers 
ऐसे ही रह जाएंगे। इसनिए Kindly आप इसको consider करें नक आपिे जो first 70 परसेंट को 
Escrow Account में रािा है, वह नबसलर ंग में िगे। वह last 30 परसेंट को इधर-उधर divert 
करके जहा ं िे जािा िाहे, िे जा सके। ...(सष्म्य की घंिी)...

सर, ऑनटानरयो, किारा में registration education programmes ििते हैं। सर, आपिे 
घंटी बजा दी, इसनिए I am moving fast. There is a growing problem of environmental 
clearances. आपिे िेन्नई में देिा है और कई वकताओं िे कहा था नक िेन्नई और बेंगिुरू में 
marsh lands में, lake beds में, apartment blocks develop हुए हैं और उिमें problems आ 
गईं। एक ऐसा फिर आ गया। Sir,	 due	 to	 Delhi's	 Okhla	 Bird	 Sanctuary	more	 than	 3	 lakh	
home	 buyers	 were	 affected	 by	 the	 NGT's	 order	 that	 projects	 within	 10	 KMs	 radius	
of	 the	 sanctuary	 could	 not	 be	 given	 completion	 certificate	 and	 over	 21,000	 buyers	
could not take possession of the completed houses. अगर NGT की clearance िानहए, 
तो पहिे कयों िहीं िी? Why not before the project starts? Why should the consumer 
suffer? We need to put this in proper perspective. I hope the Minister has noted 
down my points. ...(Time-bell rings)... Please give me two minutes.

Only one point on structural stability. गुजरात में earthquake हुआ, उसमें बडी नबसलर ंगस 
तो िडी रह गईं, छोटी नबसलर ंगस, सब नगर पडीं। जैसे शैिजा जी िे कहा, आप तो 500 यारस्य 
का बिॉक रि रहे हैं, उसको हटा दीनजए। Who will protect these millions of poor 



482 Government [RAJYA	SABHA]	 Bill

peoples' homes which keep falling every day? They have no money to get structural 
clearances. The architects cheat them. They build houses for themselves. If they are 
unable to get structural clearances, the Government should provide for them so that 
structural inputs can be put into the buildings, and small homes don't get disturbed. 

One last point. सर, मैंिे भी एक फिैट निया था। मैं आपको अपिी कहािी बता रहा हूं। 
1990s में नदलिी में मैंिे एक फिैट निया था। जब हमें यह नमि गया, हम िोग उसमें रहिे िगे, 
उसके बाद िार-पा ंि फिोस्य तोड नदए गए। दो साि बाद पता िगा नक इसकी clearances िहीं 
थीं, इसनिए तुडवा नदए गए। इसके बाद हम सु�ीम कोट्य िे ऑर्यर नदया नक आपको इतिे पैसे 
नमििे िानहए, इतिा इंटरेसट नमििा िानहए। जब नबलरर को िोजिे गए, तो वह किारा में बैठा 
हुआ था। ऐसी ससथ नत में आप consumers को कया protection देंगे, आप यह बताएं।

Sir, I have a lot of things to say, but I have no time. I hope the hon. Minister 
will	 take	 into	 account	 my	 suggestions.	 I	 totally	 support	 the	 Bill.

SHRI PRAFUL PATEL (Maharashtra): The time is very short. So, I will very 
briefly	 speak.	 Most	 of	 my	 colleagues	 have	 spoken	 and	 mentioned	 the	 problems;	 and	
I also share my experience. One day I was landing at Mumbai airport. One loader 
came and met me. ..(Interruptions)..	Yes,	 I	 am	 supporting	 the	 Bill.	A	 loader	 from	Air	
India	 came	 and	 met	 me	 at	 the	 airport.	 He	 said,	 "I	 had	 booked	 a	 flat	 and	 I	 had	 put	
all my life's savings and it was not coming through. It was a listed company." He 
asked	 me,	 "Can	 you	 help	 me?	 Listed	 company	 and	 carries	 a	 big	 name."	 But	 nobody	
could	 solve	 that	 problem.	 The	 intention	 of	 the	 Bill	 is	 noble	 and	 honourable.	 I	 think	
starting	 from	 Kumari	 Selja	 to	 Venkaiahji,	 and,	 of	 course,	 to	 Anil	 Daveji	 a	 lot	 of	 
credit has been given. Everybody needs to be complimented. Why has this become 
very important? Lands have become very expensive. Why lands have become very 
expensive?	 Because	 cities	 do	 not	 have	 infrastructure.	 Everybody	 wants	 to	 congregate	
only in the centre of town so that commuting or going around becomes easy. 
Venkaiahji,	 the	 Urban	 Development	 Minister,	 what	 he	 needs	 to	 think	 is	 to	 open	 up	
the land mass. Why is the Mumbai city congested? It has become the epicentre of 
all	 the	 problems.	 Builders	 have	 started	 from	Mumbai	 to	Delhi	 and	 then	 spread	 across	
the country. If lands become easy to access, then, this problem can be solved. In 
Mumbai everybody wants to be in a particular belt. Anilbhai, you know it. When 
Navi Mumbai was made, there was no railway; there was just one road. If there had 
been more openness, if more infrastructure had been created, people would have gone 
further ahead. If you could go forty kilometers out of Delhi in an hour without any 
difficulty,	 you	 would	 certainly	 be	 opening	 up	 more	 land	 area,	 reducing	 the	 cost	 of	
land, making land more affordable and, therefore, the problems that are associated 
with shortage of land would be reduced and so would the problems caused because 
of the construction industry.

[Shri A. U. Singh Deo]
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Sir,	 there	 are	 many	 things	 that	 need	 to	 be	 done.	 Standards	 have	 to	 be	 defined	
Standards are just not there. Today, everybody promises Italian marble, granite or 
something else, but things are different when you actually go there. So, how much 
of	 that	 is	 being	 addressed	 by	 virtue	 of	 this	 Bill	 needs	 to	 be	 seen.	 Some	 standards	
have been mentioned, but how many problems would be addressed because of that 
needs to be seen. Simply saying that there would be prosecution, this or that would 
happen, would not solve any problem. Leaving too many powers of regulation in 
the	 hands	 of	 authorities	 would,	 on	 the	 contrary,	 be	 a	 deterrent.	 So,	 a	 fine	 balance	
needs to be struck. Of course, serial offenders, people who have done something 
wrong, need to be taken to task. Every time, just showing the fear of arrest would 
not solve the problems of people or improve standards. 

Most importantly, Sir, municipal clearances, clearances from the State Government, 
environmental clearances, etc., take an abnormally long time. This has been the 
constant complaint of the construction industry. Mr. Jairam Ramesh complicated the 
problem.	He	 didn't	 help	 the	 problem.	Anyway,	 there	 are	many	 such	 fine	 examples	we	
have.	 But	 we	 need	 to	 speed	 up	 clearances,	 make	 things	 easier	 and	 not	 complicate	
them.	 Take	 any	 construction	 over	 fifty	 crores.	 Sir,	 let	 us	 say	 an	 old	 building	 is	 to	
be brought down and rebuilt again and the cost is ` 50 crores. Where is a  new 
environmental clearance needed for that? It is within the municipal limits. What 
environmental clearance is needed there? To check whether water has been provided, 
it is the municipal corporation which is supposed to look into that. To check whether 
drainage is there, the municipal corporation is supposed to looked into it. What is 
the Ministry of Environment, sitting in Delhi or in Mumbai or in any city, going 
to look into? That, of course, is Mr. Jairam Ramesh's legacy, which we are all 
continuing	 with.	 But,	 please,	 get	 rid	 of	 such	 archaic	 procedures	 and	 come	 up	 with	
something	 which	 is	 more	 clearly	 defined,	 which	 has	 more	 sustainability,	 something	
which is more implementable and has practicability. These are also some of the 
major	 issues	 which	 have	 afflicted	 the	 construction	 industry.	 These	 problems	 are,	 then,	
ultimately	 passed	 on	 to	 the	 poor	 flat-buyer.	 Sir,	 what	 Mr.	 Naresh	 Agrawal	 said	 is	
absolutely relevant. Now, 75 to 80 per cent of the new business is plotting. We are 
only talking about urban areas. In every village, there is a plot-wala who sells plots 
to poor, unsuspecting people. NA हुआ है या िहीं हुआ, उसका कोई approved lay-out है 
या िहीं है, वह नकस जोि में आता है, residential zone में आता है, इि सब िीजों को देििे 
की जरूरत होगी। आज िोग no-development zone में भी जाकर पिॉट बेि देते हैं। इि सारी 
परेशानियों की वजह से एक unsuspecting आदमी आज बहुत सारी समसयाओं से जूझ रहा है।

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Yes.	 That	 is	 a	 very	 good		
point.
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�ी �फुलल पिेल: इस नबि के माधयम से एक अचछी शुरूआत हुई है। We support this 
Bill	 fully.	 It	 is	 a	 good	 beginning,	 but	 I	 am	 sure,	 as	 you	 rightly	 said	 in	 your	 speech	
नक आगे आिे वािे वषतों में इसमें संशोधि होते-होते काफी सुधार हो जाएगा और हर सामानय 
उपभोकता के पास अपिा घर होगा। �धाि मं�ी जी तो कहते ही हैं नक घर सरकार देती है 
और हर गरीब के नसर पर छत होिी िानहए। हमारी मंशा तो बहुत अचछी है, these are noble 
ideas, but they will have to be implemented on the ground. Sorry, my friend, Mr. 
Jairam, I didn't mean to become personal, but the fact is, certain legacies have to 
be changed and problems have to be eradicated.

Thank you, Sir. 

THE	VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Thank	 you.	 Now,	 Shri	 Rajeev	
Chandrasekhar. Mr. Rajeeve, you have got only three minutes, please.

SHRI	 RAJEEV	 CHANDRASEKHAR	 (Karnataka):	 No.	 No	 discrimination,	 Sir.	
...(Interruptions)... 

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 It	 is	 13	 minutes	 for	 Others.	
Please start. ...(Interruptions)...

SHRI	 RAJEEV	 CHANDRASEKHAR:	 Sir,	 thank	 you	 for	 letting	 me	 speak	 today.	
This	Bill	 is	 probably	 the	most	 important	 pro-consumer	 and	 structural	 reform	 legislation	
that this Government has introduced in Parliament in recent times. It seeks to protect 
thousands and millions of home consumers in the real estate sector. Let us make 
no bones about this — it also targets unscrupulous builders and, therefore, it is 
no	 surprise	 that	 this	 Bill	 has	 been	 opposed	 tooth	 and	 nail	 by	 some	 builders.	 So,	 I	
congratulate	 the	 Minister	 and	 I	 congratulate	 the	 Government	 for	 standing	 firmly	 and	
solidly	 on	 this	 Bill.

Sir,	 contrary	 to	 conventional	 wisdom,	 this	 Bill	 is	 not	 anti-business.	 It	 only	 seeks	
to formally enshrine consumer rights and builder obligations in law and it boosts 
the	 Industry	 by	 creating	 a	 framework	 of	 competition,	 efficiency	 and	 investments	 for	
the sector. Sir, as other colleagues of mine, I was also privileged to serve in the 
Select Committee under the Chairmanship of Anil Madhav Daveji, which worked 
extensively	 on	 this	 Bill	 and	 through	 the	 entire	 summer	 of	 2015	 we	 had	 extensive	
consultations with various stakeholders. One reality of the real estate sector is 
very, very clear that house owners and house buyers are helpless and victims in 
front of the might of the builder lobby and the builder industry. They are victims 
of delayed delivery, poor quality, illegal constructions, fraud, etc. Consumers were 
having to organize themselves and go through expensive timeconsuming litigation 
just to get any relief at all from the builder. Sir, it was a David vs. Goliath battle 
with	 the	 Goliath	 winning	 every	 time.	 It	 is	 this	 Bill,	 Sir,	 that	 will	 change	 the	
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balance from the Goliaths to a more even one where the small Davids and small 
consumers have a better chance at holding builders accountable to the contracts that 
they have signed and the promises that they have made. Sir, I will not go into 
the	 detailed	 minutiae	 of	 the	 Bill	 because	 my	 colleagues	 have	 done	 that	 already.	
But,	 let	 me	 summarize	 what	 the	 Bill	 does.	 The	 Bill	 creates	 rights	 for	 consumers,	
obligations for builders. It analysis those who violate their obligation and creates 
an independent institutional framework of a Real Estate Regulatory Authority  
and an Appellate Tribunal that can fast track any dispute that arises between the 
consumer	 and	 the	 builder.	 Sir,	 this	 Bill	 is	 also	 good	 for	 investors	 because	 it	 brings	
orders	 and	 rules	 to	 the	 chaotic	 real	 estate	 sector	 which	 has	 many	 fly-by-night	
operators which we must get rid of. It also ensure that builders have to now focus 
on quality, customer loyalty as attributes around which their business is build and 
not	 just	 fixing	 local	 authorities	 and	 getting	 plan	 approvals	 by	 bribes.	 It	 also	 puts	 the	
onus on builders to start marketing projects after all approvals are received, reducing 
the volatility and risk to consumers.

Sir,	 let	 me	 end	 by	 saying	 two	 paragraphs.	 Just	 give	 me	 time.	 Sir,	 this	 Bill	 is	 a	
good beginning to reform the real estate sector. I personally, as Seljaji said, would 
not have liked to be hard coded into the law many of the things that are in the 
law and I would have left it to the independent regulator and the regulations but 
the	 lack	 of	 credibility	 of	 our	 regulatory	 institutions	 is	 clearly	 causing	 a	 trust	 deficit	
that	 forces	 these	 issues	 like	 the	 minimum	 size	 into	 the	 law.	 The	 Bill	 is	 a	 first	 step	
and	 I	 am	 sure	 the	 Bill	 will	 evolve	 and	 improve.	 I	 also	 hope,	 as	 Praful	 bhai	 said,	
that State Governments start reforming and making simpler and more transparent 
the process of building planned approvals, land concession and the whole process 
that	 is	 currently	 so	 complex	 and	 corrupt.	 I	 hope,	 Sir,	 that	 Venkaiahji,	 after	 this	 Bill	
is passed, would appoint good clean regulators and put the focus on building good 
effective institution and capacity building in this area. I would urge the Minister to 
pay	 attention	 to	 this	 area	 in	 the	 aftermath	 of	 passing	 the	 Bill.	 Sir,	 let's	 not	 legislate	
and forget as is the case with most laws. Thank you, Sir. Jai Hind.

�ी मवज्य जवाहरलाल दडमा (महाराषट्र): सर, अापिे मुझे केवि पांि नमिट का समय नदया 
है। शैिजा जी, वेंकैया जी, अनिि जी और �फुलि भाई, इि सारे िोगों िे मेरे मि में जो बात 
थी वो सारी बातें उनहोंिे कही है। तो मैं आपका अाभारी हंू।

सर, मुझे आज भी यह बात समझ में िहीं आ रही है नक यह जो नबि िाया गया है, इसके 
पीछे कंजयूमर को �ोटेकट करिे की अहम भाविा है। इसमें हमारी या आपकी, सबकी एक ही 
मंशा रही है नक गरीब आदमी को घर नमििा िानहए। वह घर कैसा नमिेगा, यह पता िहीं िि 
रहा है। सही बात यह है नक आप जब कोई काम हाथ में िेते हैं, तो उसके निए आपको नवनभन्न 
अथॉनरटीज़ के बीि में से जािा पडता है, कॉरपोरेशि के बीि में जािा पडता है तथा अनय सारी 
एजेंनसयों के माधयम से जािा पडता है। कया आप ऐसा कोई मैकेनिजम बिा सकते हैं नक उस 
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मैकेनिजम की दृसषट  से वि बवरो सकि यरेंस हो और वि बवरो सकि यरेंस के अनदर वह पिाि देिे 
के बाद वह ऑटोमेनटकिी पास होकर आ जाए? कम से कम हू्मि इंटरवदेशि हो। आज हाित 
यह हो गयी है नक मुमबई के अनदर नजतिा कुछ िजर आता है, िाहे वह मैदाि की जमीि 
होगी, िेि की जमीि होगी, नकसी और काम के निए आरनक्षत की हुई  जमीि हो इि सारी 
जमीिों पर अवधै कबजा कर निया जाता है या नकया गया है। यह बात नसफ्य  मुमबई की ही िहीं 
है, सारे महािगरों के अनदर यह बात हुई है। सचिा सवाि इं�ासट्रकिर का है, िेनकि सारा जो 
इं�ासट्रकिर है, वह कहीं िजर ही िहीं आ रहा है। तो मैं यह िाहंूगा नक इस नबि के माधयम 
से वह जो कंजयूमर है, उसको भी �ोटेकट नकया जाए। अाज अिग-अिग तरह के इसशत हार आते 
हैं। उस इसशत हार में भी हम िोग देिते हैं अिग-अिग बातों से उिको िुभाया जाता है। तो मुझे 
ऐसा िगता है नक इि सारी िीजों का इस नबि में धयाि रिा जािा िानहए। इसके अंदर एक 
एजेंट बीि में आता है। वह जो एजेंट है उस एजेंट की भी अहम भनूमका होती है, उसको भी 
सपषट होिा िानहए। उसको भी इसके बीि में िािा िानहए, तानक एजेंट िोगों को ठग ि सके। 
आपिे सपेस इंरेकस की बात कही, एफएसए की बात कही। आप यह कयों िहीं करते, उसमें से 
इसको हटा कयों िहीं देते? उसके अंदर कापवोरेशि आ जाता है, वह पािी दे सकता है, नबजिी 
दे सकता है। कई ऐसे देश हैं जहा ं पर उसकी जरूरत िहीं है। अगर गवि्यमेंट घर बिा रही 
है तो उसकी कवानिटी कैसी है, कवानिटी कंट्रोि का �ोनवजि िहीं है। आज बसगापुर के अंदर 
हर महीिे के अंदर एक नबसलर ंग बि रही है। दुबई के अंदर भी है। कया हमारी सरकार इसके 
अंदर कवानिटी देिे के बारे में एशयोर कर रही है? मुझे ऐसा िगता है नक इि सब िीजों का 
भी इसके अंदर धयाि रिा जािा िानहए। साथ ही साथ राजयों के जो अनधकार हैं, आप उिको 
इस नबि में नकस �कार से �ोटेकट करिे वािे हैं? महाराषट्र के अंदर उिका अपिा नबि है। कया 
अापिे उिको सटरी नकया है, कया आप उिको इसके अंदर इमपिीमेंट करिे का �ावधाि िा रहे 
हैं? यह भी एक बात है जो धयाि में रििी िानहए। साथ ही साथ इसके अंदर जो काम करिे 
वािे िोग हैं, उनहोंिे इसके अंदर अपिा नकतिा रूपया िगाया हुआ है? वेंकैया जी, कया कभी 
आपिे उसका एसेसमेंट नकया है नक नकतिा सारा पैसा देश के �ोजेकटस के अंदर िगा हुआ 
है, बैंकों का नकतिा पैसा िगा हुआ है, उि �ाइवटे कंपनियों का, वयसकत गत निजी आदनमयों का 
नकतिा पैसा िगा हुआ है और उपभोकता नजसका पैसा इि �ोजेकटों में िगा हुआ है, जो अधूरे 
परे़ हैं अवधै निमवाण से वो ठगा जा रहा है या िहीं ठगा जा रहा है? कया उसको अभी तक 
वहां पर घर नदया गया है या िहीं नदया गया है? आज ऐसे �ोजेकटस पडे हुए हैं नक दस-दस, 
पं�ह-पं�ह साि से िोगों को घर िहीं नमिे। आज यहा ं तक हाित हो मुमबई में, ठाणे में, पूिा 
में नक आनिर में िोगों िे उसके अंदर आतमहतया कर िी, मगर वह िोगों को घर िहीं नमि 
पाया है। इस नबि के माधयम से आपके सामिे एक दरखवासत करिा िाहंूगा नक कम से कम 
इसके अंदर इतिी वयवसथा होिी िानहए नक ऑटोमेनटक किीयरेंनसज की वयवसथा होिी िानहए। 
जो रेविपस्य हैं या नबलरस्य हैं, उिको घर-घर घूमिे की आवशयकता िहीं होिी िानहए। आज 
नबलरस्य, पॉनिनटनश यि और बयूरो�ेट का जो िेकसस बिा है, वह टूटिा िानहए। ऐसी अिेक पाटनी 
राजिीनतक हैं, जो अिग-अिग काम करती हैं। िेनकि जहा ं नबसलर ंग का काम है वहां जो पाटनी 
के िोग हैं, वही सब नमिजुि कर काम करते हैं। मुझे ऐसा िगता है नक यह भी इसके अंदर 
बहुत बडी िामी है, जो दूर की जािी िानहए। महोदय, अब मैं इनवायरनमेंट को िंूगा। मुमबई के 
अंदर मीठी रीवर का जो फिर आया, िेन्नई के अंदर आया हुआ है, अब जो यह यमुिा के बारे 

[�ी नवजय जवाहरिाि दरवा]
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में हुआ है, इि सारी िीजों को सरकारी एजेंनसयों से नकस �कार से िजरअंदाज कर रहे हैं? 
कयों िहीं उस आॅनफसर को नजममेदार बिाते हैं जहां अवधै काम शुरू होिा है। जब वह काम शुरू 
होता है उसी समय उसको रोक नदया जाए। उस समय सरकार कया करती है? जो झोपडपनटि यां 
बि रही हैं, उिको आप रोक कयों िहीं पा रहे हैं? नदि �नतनदि व े सब बढ़ती जा रही हैं। मैं 
यह िाहंूगा नक आनिर आपको सटेट के बीि में ही जािा पऱेगा और राजय सरकार और कें �ीय 
सरकार दोिों का काम करते समय निसशि त एक तरीका बिािा पडेगा तथा यह भी देििा पडेगा 
नक नसफ्य  ऑथोनरटी बिाकर काम िहीं होगा। यह नकतिा इफेसकट व होगा, उसको देििा पडेगा। 
जो रेबिपर के उिके advertisements आ रहे हैं, कया व े वासतव में सही हैं? इसके बाद व े इस 
�कार के advertisements िहीं दे पाएंगे। मगर इसके साथ-साथ आपको यह भी इनशयोर करिा 
परे़ेगा नक उनहोंिे जो बात कहीं है, िाहे वह कारपेट एनरया की हो, िाहे वह नविटप एनरया हो 
या इंरेकस की हो, उस �कार से होिा िानहए। आप देिते हैं नक बाद में निनटगेशि होते हैं, 
कोट्य के अंदर िोग जाते हैं, नबसलर ंगों को नगरािे का िोनटस नदया जाता है। मैं मािता हंू नक जो 
�फुलि पटेि भाई िे बात कही है, उस बात का भी धयाि रनिए और यह िैंर बैंक िाम का जो 
शबद आया हुआ है, उसके अंदर सरकार को धयाि देिा िानहए नक यह जो िैंर बैंक है, इसके 
माधयम से कया हो रहा है। आप सभी जािते हैं नफर भी अिदेिी कर रहे हैं। इसी के साथ मैं 
समापत करता हंू। धनयवाद।

SHRI ANIL DESAI (Maharashtra): Sir, I rise to support and welcome the Real 
Estate	 (Regulation	and	Development)	Bill,	 2013	as	 it	 is	 a	pioneering	 initiative	 to	protect	
the interests of consumers, to promote fair play in real estate transactions and to ensure 
timely executions of the projects. I was a Member of the Select Committee which 
toured many cities in the country and all the concerned stakeholders were consulted 
while	 drafting	 the	 legislation.	Very	 effective	 inputs	were	 there	 from	all	 the	 sides,	 be	 it	
the	 consumers,	 the	Co-operative	Housing	Societies	 or	Builders'	Associations,	 including	
Asociations like the CREDAI. These people also came out with their suggestions. 
The local authorities were there. The State Administrations were there. And they 
really gave very useful inputs which were necessary to draft this legislation, which 
is going to be a very important legislation in the times to come. All along, the real 
estate housing sector, as it was known to the common people, was one-sided, totally 
guarded, totally effected by the builders/developers because consumers, as such, had 
no	 role	 to	 say,	 despite	 booking	 of	 the	 flat	 or	 booking	 of	 the	 dwelling	 and	 shelling	
out the money from his side. Whatever the builder or the developer used to give, the 
consumer	 had	 to	 be	 satisfied	 with.	Whatever	 were	 his	 policies	 or	 whatever	 were	 the	
shortcomings, and even if the consumer was to take it to the court for some justice, it 
never came his way because it was the might and it was the soleness of the builders' 
monopoly that was existing all along. I think, now, everything has been addressed 
in a proper way. No doubt, consumers, being at the centrestage, his protective rights  
and his interests have been taken care of. This needed to be done and it has been 
done very fairly. At the same time, the interests and the rightful things which were 
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portrayed by the other side, or, the arguments which came from the other side 
also, have been addressed as builders are also at the centrestage, because without 
developers or builders, the real estate would not exist. So both sides have been taken 
due	 care	 of,	 and	 a	 very	 comprehensive	 Bill	 has	 been	 drafted	 which	 will	 really	 serve	
the people, the consumers.

Sir, right from the beginning, when the builders are coming out with their project, 
the registration of their project is necessary. Seventy per cent of the amount, which 
they collect in the project, is to be deposited, and there will be details shown about 
how	 they	 are	 charging	 the	 consumers.	 In	 this	Bill,	 due	 care	 has	 been	 taken	 of	 another	
aspect. We have seen in urban cities where investors used to play some kind of a 
spoiler	 role	 in	 the	 projects,	 that	 is,	 because	 of	 their	 blocking	 of	 flats	 in	 their	 societies	
or dwellings, the prices used to go up, or, builders jack up the prices and, ultimately, 
the consumers had to suffer. So, here, that thing also has been taken care of, and if 
an investor, exceeds his investment, beyond a certain limit, then, he is to be treated 
as a promoter. So, these are the things. The main thing, which was not available 
until now, that is, the Dispute Settlement Mechanism, has also been put in place. 
This	 Bill,	 which	 works	 as	 a	 regulator,	 may	 have	 some	 deficiencies	 or	 drawbacks,	
but	 in	 the	 times	 to	 come,	 as	 the	 Bill	 progresses	 and	 as	 the	 time	 progresses,	 there	
will be a lot many amendments and a lot many changes being passed.

One	 last	 thing,	 Sir.	 The	 Bill	 has	 been	 hanging-in-the-balance	 over	 trivial	 issues.	
Now, considering the things which are happening in Mumbai, like, the Adarsh Housing 
Society Scam, which is at the prosecution stage, I am sure, with the passage of the 
Bill,	 some	 more	 scams,	 which	 have	 occurred	 in	 the	 city	 like	 Mumbai	 or	 anywhere	
else, will come to light; that the perpetrators of the crimes will be taken to task; that 
they will be nailed and the consumer will be relieved. I think this is a very good 
step which will ensure that the Prime Minister's ambitious programme of 'Housing 
for	 All'	 by	 2022,	 will	 also	 be	 served	 through	 this	 Bill.

PROF.	 M.	 V.	 RAJEEV	 GOWDA	 (Karanataka):	 Sir,	 in	 the	 olden	 days,	 you	 had	
to save your entire life earnings before you could purchase a house. Then, housing 
mortgages were introduced. This allowed the whole industry to get transformed. It 
allowed white money to come in. It allowed people to invest in apartments with 
their	 second	 paycheck.	 This	 kind	 of	 revolutionary	 impact	 is	 something	 that	 this	 Bill	
will also have. It sets up a regulatory framework which ensures that the asymmetry 
of information between builders and buyers is removed. It ensures that the imbalance 
of power between builders and buyers is also removed. I must also compliment the 
Government for having gone beyond the work that we had put in. We had focussed 

[Shri Anil Desai]
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only on the residential sector. This has also included the commercial sector. In both 
the sectors, as we clean up, bringing transparency and ensuring a variety of penalties 
and frameworks, we will see that this sector will boom. And, as construction has 
such	 a	 multiplier	 impact,	 we	 will	 see	 the	 economic	 benefit	 tremendously.	

Sir, I want to support many of the things that Seljaji has said. First of all, I 
want	 to	 compliment	 her	 for	 thinking	 about	 this	 Bill	 originally.	 Ajay	 Makenji	 took	 it	
forward.	 The	 Select	 Committee	 under	 Shri	 Dave	 took	 it	 forward	 and	 now	 Venkaiahji	
has managed to introduce it and get it through. Sir, there are a few other issues that 
we	 need	 to	 pay	 attention	 to.	 The	 very,	 very	 crucial	 aspect	 that	 this	 Bill's	 functioning	
hinges on, is actually at the State level, how the Real Estate Regulatory Authority 
and the Appellate Tribunal actually function. Therefore, since there will be a lot of 
variation across the States, across the country, I would urge upon the Urban Development 
Minister to please pay attention to one key issue. You can go as a Ministry much 
beyond your mandate, create technology solutions, create model codes, create all kinds 
of other mechanisms that you can share with every State Government to ensure that 
there is uniformity across the country in terms of Real Estate Regulatory Authorities 
Appellate Tribunals and their functioning. If you can do that, then, this transparent 
move will make a huge difference. I would also point out, Sir, that this move to 
make it 70 per cent is something to be commended, but I join Seljaji, Ritabrataji and 
others in saying that the poorest of the poor are left out of the ambit of this because 
you have that limit of 500 square metres or eight apartments and below. So, those 
are the people who are desperately in need of help, who will be exploited, and their 
disadvantaged	 situation	 will	 be	 taken	 advantage	 of.	 We	 will	 have	 to	 find	 ways	 either	
in the future, or otherwise, to extend help to all of them.

The last point I want to make, Sir, is about the anti-discrimination clause. I 
have actually moved an amendment. There are numerous stories of discrimination, 
whether it is for non-vegetarians, people of different sexual preferences, whether 
it is people of different languages, regional origin, foreigners, whoever they may 
be, and this is something that we should now allow, that violates the principle of 
equality that is enshrined in our Constitution. And while that provision may be 
there in the Constitution, it is important to reiterate it, to spell out numerous other 
features that require protection under the law. So, Sir, I urge upon the Minister — it 
doesn't	 take	 much	 time	 to	 pass	 an	 amended	 Bill	 in	 the	 Lok	 Sabha	 —	 accept	 this	
amendment, incorporate it and strengthen anti-discrimination. I am sure you are not 
for discrimination. Let us see whether that is, indeed, the case. Thank you very 
much,	 Sir.	 I	 commend	 this	 Bill	 for	 passing.

THE	VICE-CHAIRMAN	 (SHRI	TIRUCHI	SIVA):	Shri	D.	Raja.	He	 is	not	present.	
Shri	 Ananda	 Bhaskar	 Rapolu.
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�ी आनंद भासकर रापोलू (तेिंगािा): माििीय उपसभाधयक्ष महोदय, धम्य का जब पािि 
होता है, तब यह देिा जाता है नक इंसाि भिूा ि हो, वह रनक्ष त हो और उसके पास आवास 
हो। यह आवास की सुरक्षा का �बंध है।

Respected	Vice-Chairman,	Sir,	way	back	 in	 1974,	 in	 the	United	States	 of	America	
got this enactment, the Real Estate Settlement Procedures Act. After 42 years, we 
are now going to enact in India. The proud, renowned Telugu veteran is piloting 
the	 Bill.	 He	 is	 also	 overseeing	 the	 issues	 of	 Parliamentary	Affairs.	 Predominantly,	 it	
means	 reconciliatory	 measures.	 It	 is	 visible	 in	 his	 efforts	 through	 this	 Bill	 that	 the	
process of conciliation and reconciliation from that side has begun. Our Congress 
Vice-President	 in	 recent	 times	 was	 regularly	 receiving	 a	 number	 of	 delegations	 of	
homebuyers	 and	with	our	2013	Bill	 itself	Congress	 and	UPA	are	wedded	and	dedicated	
to the cause of home buyers. We have to look at the fact that the predominantly 
rural India is having 40 crore population in urban demography. Out of them, your 
Real	 Estate	 Bill	 is	 going	 to	 cater,	 with	 your	 restriction	 of	 space,	 only	 to	 10	 per	 cent	
of 40 crore people which comes to 4 crore. If you remove that clause, 20 per cent 
more population will be added and about 12 crore people of the urban demography 
of India will be served by this enactment. 

The regulatory authority and the appellate tribunals are order of the day throughout 
our	nation.	But,	 in	 reality,	 establishment	of	 commissions,	 authorities,	 appellate	 tribunals	
and equipping and providing them the required human resources is a tragedy.

Hon. Urban Development Minister shall ensure to have a closer interaction 
with the State Governments, taking the example from the Federal Act of the USA, 
to enact in their own way, if they are required to do, and ensure the State level 
regulator as well as the tribunal. Only then our purpose will serve and will cater 
to the needs of the gated community which is coming up.

The Real Estate Regulatory Authority shall have a very closer coordination with 
urban municipal bodies, urban town planning bodies, urban development authorities, 
pollution boards, water and sewage boards in cosmopolitan and metropolitan cities. 
Only	 then	 it	 can	 serve	 the	 purpose.	 Keeping	 these	 factors	 in	 view,	 this	 beginning	
shall ensure to enlarge the enactment and serve the cosmopolitan and metropolitan 
India.

Thank you.

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Thank	 you	 very	 much.	 Now,	
Mr. Ramdas Athwale. Not Present. Now, Mr. Minister.

SHRI	 K.	 RAHMAN	 KHAN	 (Karnataka):	 Sir,	 I	 only	 wish	 to	 make	 one	 point.
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Sir,	 I	 am	 not	 participating	 in	 the	 debate.	 But,	 before	 the	 hon.	 Minister	 replies,	
I	 wish	 to	 seek	 a	 clarification.	 This	 Bill	 is	 applicable	 to	 on-going	 projects.	 Now,	
after registration, if a project is on-going and if the Act applies retrospectively, 
then	 in	 the	 Bill	 the	 sale	 is	 'carpet	 area',	 but	 the	 builder	 would	 have	 sold	 as	
'super-built area' earlier i.e., before this Act come into force. Now, there will be 
an anomaly whether it applies to 'super-built' area which he has already sold in 
an	 on-going	 project,	 or,	 'carpet	 area.'	 This	 clarification	 is	 needed.	 Otherwise,	 there	
will be confusion. Thank you.

SHRI	 BAISHNAB	 PARIDA	 (Odisha):	 Sir,	 I	 only	 wish	 to	 make	 a	 single	 point.	
The real estate business in our country has become an effective way to make black 
money into white money. To check this, what provision the hon. Minister put in this 
Bill.	 Whether	 Bill	 is	 an	 amnesty	 to	 them	 or	 is	 it	 to	 check	 such	 things?

Thank you.

SHRI JAIRAM RAMESH: Sir, I have a small request to the hon. Minister 
in his other capacity — as Minister of Parliamentary Affairs. Everybody has paid 
tribute to Mr. Anil Dave as Chairman of the Select Committee. The hon. Minister 
has referred to the valuable recommendations of the Standing Committees and the 
Select	 Committees.	 I	 request	 him	 to	 ensure	 that	 all	 Bills	 that	 are	 introduced	 by	
his Government go through some Committee or the other — whether it is Select 
Committee or Standing Committee or whatever Committee it may be. Let it go through 
a Committee. Please, adopt this principle to all the legislation. Even though you 
may	 declare	 some	 legislation	 as	 Money	 Bills,	 let	 them	 go	 through	 some	 Committee.

So, I request the hon. Minister to please take note of this. Thank you.

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Now,	 Mr.	 Minister.

SHRI	 A.	 NAVANEETHAKRISHNAN	 (Tamil	 Nadu):	 Sir,	 I	 have	 to	 seek	 a	
clarification.

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 No,	 no.	 Everyone	 will	 start	
asking	 clarifications.

SHRI	A.	NAVANEETHAKRISHNAN:	Sir,	no,	no.	 It	 is	very	vital,	 according	 to	me.

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Everything	 is	 vital.

SHRI	 A.	 NAVANEETHAKRISHNAN:	 Sir,	 wait,	 wait.

THE	VICE-CHAIRMAN	(SHRI	TIRUCHI	SIVA):	No;	 I	 cannot	wait.	Mr.	Minister,	
please.	 You	 cannot	 ask	 me	 to	 wait.	 If	 you	 want	 to	 seek	 clarification,	 seek	 that.
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SHRI	 A.	 NAVANEETHAKRISHNAN:	 Sir,	 my	 point	 is	 regarding	 compounding	
of	 offences.	 Clause	 70	 of	 the	 Select	 Committee	 Bill	 reads	 as	 follows.	 It	 says,	
'Notwithstanding anything contained in the Code of Criminal Procedure, 1973, if any 
person is punished with imprisonment under this Act, the punishment may, either 
before or after the institution of the prosecution, be compounded by the court on 
such terms and conditions on payment of such sums as may be prescribed.' Sir, this 
is defective. It is illogical too.

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Enough.	 Please	 conclude.

SHRI	A.	 NAVANEETHAKRISHNAN:	Wait	 please.	 Clause	 60,	 introduced	 by	 the	
Government reads only about... ...(Interruptions)...

THE	 VICE-CHAIRMAN	 (SHRI	 TIRUCHI	 SIVA):	 Your	 Members	 have	 spoken	
about it.

SHRI	A.	 NAVANEETHAKRISHNAN:	What	 is	 this,	 Sir?	 I	 want	 to	 bring	 justice	
to	 me!	 The	 poor	 people,	 the	 offences	 punishable	 under	 Clause	 51	 ...(Interruptions)... 
Only one Clause is mentioned here whereas Clause 51 to ...(Interruptions)...

THE	VICE-CHAIRMAN	 (SHRI	TIRUCHI	 SIVA):	Are	 you	 speaking	 on	 the	 Bill?	
Now, Mr. Minister to speak. Nothing else will go on record.

SHRI	 A.	 NAVANEETHAKRISHNAN:	 *

SHRI	M.	VENKAIAH	NAIDU:	Mr.	Vice-Chairman,	 Sir,	 before	 I	 start	 responding	
to	 the	 Bill,	 I	 would	 first	 like	 to	 respond	 to	 my	 dear	 friend,	 Shri	 Jairam	 Ramesh.	 He	
said,	 “Please	 refer	 every	 Bill	 to	 some	 Committee	 or	 Standing	 Committee	 or	 Select	
Committee.” I have no problem whatsoever. I can give a solemn assurance that if 
the	 House	 functions	 regularly,	 if	 the	 Bills	 are	 allowed	 to	 be	 discussed	 and	 passed,	 I	
have no problem at all. All of us can come to that understanding. In the last week 
or ten days, we are having a very positive atmosphere, a very good atmosphere and 
a constructive atmosphere. ...(Interruptions)... I am just coming to that.

SHRI JAIRAM RAMESH: You can make Mr. Dave the Chairman of all 
Committees!	 ...(Interruptions)...

SHRI	M.	VENKAIAH	NAIDU:	Sir,	 if	 the	 suggestion	given	by	Shri	 Jairam	Ramesh	
is acceptable to all of his friends on that side also, I will be more than happy because 
many	 of	 the	 Bills	 are	 referred	 to	 Standing	 Committees;	 a	 Standing	 Committee	 is	 a	
Committee of both the Houses, Lok Sabha as well as Rajya Sabha. Then, after that 
also,	 we	 are	 referring	 some	 of	 the	 Bills	 to	 Select	 Committee.	 That	 has	 to	 be	 revisited	
keeping in view the time factor. I am not making any comment against anybody. 

* Not recorded. 
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Secondly,	 once	 the	 Standing	 Committee	 clears	 a	 Bill,	 the	 Government	 of	 the	
day, you are all aware, need not be bound by whatever that Standing Committee 
says. Here, for example, the Select Committee made certain recommendations. I have 
improved upon that Select Committee recommendations also. I have gone beyond a 
point	 by	 raising	 it	 up	 to	 70	 per	 cent.	 Let	 us	 have	 a	 healthy	 precedent.	 Definitely,	
the Government believes in discussing every issue during the Session and, before 
that, in the Standing Committee also. Unless there is an extraordinary situation, we 
should not resort to bypassing the Standing Committee, and I do agree on that. If 
there is something special, there has to be a joint/Select Committee only in rarest 
of	 the	 rare	 cases.	 But,	 at	 the	 same	 time,	 if	 I	 have	 to	 follow	 that	 principle,	 whatever	
is agreed upon by the Standing Committee or the Select Committee, that has to be 
honoured and it should not be stalled in Parliament. This has to be agreed to by one 
and all. If that is agreed, then I have no problem and I will be more than happy. 
I understand the spirit of the suggestion given by Shri Jairam Ramesh.

Another thing is about the basic issue raised by Naresh Agrawalji and also by 
my	 friend	 from	 AIADMK	 about	 the	 legislative	 competence	 of	 the	 Parliament.	 Sir,	 I	
have already explained in the beginning itself that the Constitution clearly gives power 
to Parliament to enact laws in such cases. The Law Department’s opinion also has 
confirmed	 it.	 The	 Attorney	 General	 also	 has	 opined	 that	 the	 Parliament	 is	 competent	
enough to legislate on this very important issue. That is my response to my friends 
in	 AIADMK	 and	 also	 to	 Shri	 Naresh	 Agrawal.	 Please	 understand	 the	 rationale.	 As	
you yourself were saying, a lot of things are happening in the reality sector and that 
is	 why	 the	 Government	 brought	 this	 Bill.	 Please	 understand	 that	 and	 try	 to	 cooperate.

There is an important made by Seljaji about reducing the area below 500 sqft. 
Earlier, you are all aware, it was 1,000 sqft. and 12 apartments. Now, I have brought 
it down to 500 and 8. I would like to bring to the notice of the House that States 
have the power to reduce even below 500 sqft. also. The threshold of 8 apartments 
also	 can	 be	 brought	 down.	 In	 this	 very	 Bill	 itself,	 this	 power	 is	 given	 to	 the	 States.	
Let us leave it to the wisdom of the States. Depending on the situation, they will 
decide.	 The	 situation	 is	 different	 in	 Mumbai;	 the	 situation	 is	 different	 in	 Karnataka;	
the situation is different in my town, Nellore. So that is why we have left it. Under 
the Clause 3 (2A) proviso, it is clearly mentioned. 

Another important point made by Seljaji and my friend Shri Rajeev Gowda is 
about the discrimination provision. I do agree that there are certain instances that have 
come	 to	 our	 notice	 through	 the	 media.	 But,	 at	 the	 same	 time,	 the	 Constitution	 is	 very	
clear. Article 15 of the Constitution provides for protection against any discrimination, 
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religion, region, sex, whatever it is. Discrimination is totally not allowed. There are 
remedies also available. Simply reiterating it through another amendment, I don't think, 
will serve any additional purpose. Except as the Minister, I can say it and we can 
provide that in the rules also.

KUMARI	 SELJA:	 Sir,	 if	 the	 hon.	 Minister	 could	 put	 it	 in	 the	 rules,	 that	 would	
be very nice.

SHRI	 M.	 VENKAIAH	 NAIDU:	 Okay,	 Madam.	 Firstly,	 I	 am	 reiterating	 that	 no	
discrimination can be allowed on the basis of religion, region, caste, creed or sex, 
whatever it is, or on the food habits also. You can have restrictions within your house 
as	 to	 what	 you	 want	 to	 eat	 and	 what	 you	 don't	 want	 to	 eat.	 But	 at	 the	 same	 time	
you	 can't	 force	 others	 also.	 But	 if	 some	 such	 things	 are	 happening,	 I	 am	 reiterating	
that we are clearly against any discrimination. 

Secondly, we will consider including it in the rules while making the rules. This 
is about the important aspects made by... 

KUMARI	 SELJA:	 Sir,	 I	 am	 sorry.	 Sir,	 I	 know,	 it	 may	 seem	 as	 if	 I	 am	
interrupting you. Sir, again I urge upon the hon. Minister नकसी भी तरह से जो गरीब 
िोग और सबसे छोटे तबके के िोग हैं, यनद यह 500 मीटर वािी शत्य भी हटा िें तो उिके 
निए बहुत बडी बात होगी।

SHRI	M.	VENKAIAH	NAIDU:	Madam,	 I	 understand	 the	 spirit	 of	 your	 suggestion	
but there are practical problems also. That is why earlier it was put 1,000 and 12, 
then I am bringing it to 500 and eight. Once we will start implementing it, any 
time you can bring the change. Moreover, it has attracted my personal attention also. 
I, myself, has insisted that the power has to be given to the States. At the end of 
the day, we are dealing with the local bodies and also with the States. Let there be 
some	 flexibility	 given	 to	 the	 States.	 That	 is	 my	 response	 to	 this	 issue.

Then, there is the issue regarding single window or early clearances — I am 
talking about the major issues. I am not going one by one. I have the list of all the 
speakers' names and also the points they have made. I can recall all of them, but that 
will take time. One of the important factors that was made was, what about the other 
side. You are giving all the restrictions, putting time limits and all. Even for tribunals 
also,	 for	 appellate	 authority	 also,	 you	 are	 fixing	 the	 time.	 Earlier	 it	 was	 90	 days,	
now it is 60 days only. What people are asking me is: What about the permissions?  
You people delay permissions for months and years together, and then you are 
trying	 to	 fix	 the	 responsibility	 on	 us.	 So,	 this	 also,	 the	 Government	 has	 taken	 very	
seriously. We held consultations with the States also.

[Shri	 M.	 Venkaiah	 Naidu]
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(MR. DEPUTY CHAIRMAN in the Chair.)

Now, in the "Housing for All" programme, which is an important programme 
of the Government, we have made it very clear that there has to be single window 
clearance but at the same time, you cannot prescribe it yourself because permissions/
approvals	 are,	 again,	 in	 the	 federal	 system,	 with	 the	 local	 bodies.	 But	 at	 the	 same	
time, through incentives and disincentives, through the reforms which I am promoting 
in the Amrut Scheme and Smart City Scheme and House for all Scheme, I am 
insisting that this approval has to be there.

Mr. Deputy Chairman, Sir, I have also held a meeting with six of my colleagues; 
Civil Aviation Minister, Consumer Affairs Minister, Environment Minister, Defence 
Minister, Culture Minister. As per Culture Ministry, if you want to construct something--
somebody was mentioning about the NGT order saying that around Chilka Lake, within 
these many kilometers, you cannot do anything — and if there is any archaelogical 
monument there, up to some area, it is totally prohibited. Nobody knows. Then you 
have to come to Delhi. If the Civil Aviation Department wants to construct a building  
in Hyderabad or Thiruvananthapuram, you have to come to Delhi for the project and all.

I am happy to inform you, Sir, that all these things are taken care of. Now, the 
Ministers, after having exhaustive discussions, have almost come to some conclusions 
with regard to single window approval by various Ministries, automation of such 
systems, setting up of nodal agencies and Empowered Committees. For example, in 
Civil Aviation, colour coded zoning maps of 13 major airports are available online. 
If	 you	 want	 to	 apply,	 within	 that	 you	 can	 file	 an	 affidavit	 and	 then,	 go	 ahead	 with	
your construction. Nobody needs to take any permission. Tomorrow, if you go wrong, 
then	 your	 building	 is	 liable	 to	 be	 demolished.	 It	 is	 like	 self-certification.	 I	 hope	 that	
Prafulji will also appreciate this because he has worked as Civil Aviation Minister. 
Automated NOC Approval System on Height Clearance Operations are issued on 
6th January this year. We worked on that for the last six months. Then, the Culture 
Ministry	 notified	 the	 on-line	 NOC	 process	 on	 5th	 February,	 and	 helped	APP	Heritage	
Byelaws.	 This	 is	 also	 through	 that	 BUWAN.	You	 can	 locate	 where	 you	 are	 from	 that	 
restricted	 and	 protected	 area.	 You	 can	 file	 a	 self-certification,	 and	 then	 you	 can	 go	
ahead also. That also has been decided.

The third one is defence; review of Ammunition Storage Policy. The Defence 
Minister instructed all his local area commanders to share the restricted zone details 
with the municipal bodies. We are not putting that on the website because it is a 
security	 related	 matter.	 But	 they	 are	 being	 shared	 by	 the	 local	 area	 commanders	
with the local municipalities so that they can go ahead. Hyderabad, for example, has 
had a practical problem. The cantonment is within the Hyderabad city. You cannot 
construct any building without...
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SHRI	 PRAFUL	 PATEL:	 Pune	 and	 Bangalore	 also.

SHRI	 M.	 VENKAIAH	 NAIDU:	 Pune	 also	 has	 similar	 situation.	 Bengaluru	 is	
there. There are other cities also. There also, the Defence Minister was kind enough 
to have detailed discussions. Initially, there was some resistance, naturally, because 
of security reasons. At the end of it, the Defence Ministry also is reviewing the 
Ammunition Storage Policy. Then, they are going to share the restricted zone details 
with the municipal bodies. Also, these permissions are going to be given for four 
Defence Airports by April, 2016. So, these details will be made available also for 
the major cities which we mentioned. 

Then,	 with	 regard	 to	 Model	 Building	 Byelaws	 being	 finalized	 by	 the	 Ministry	
in consultation with the Ministry of Environment and Forest, that has become a big 
issue in this country. Environment is a big issue. My friend, Mr. Jairam Ramesh, is 
smiling. I do agree, we played with nature, and the nature is playing with us. So, 
we	 have	 to	 protect	 the	 nature.	 But,	 at	 the	 same	 time,	 in	 the	 name	 of	 nature,	 you	
cannot stop everything. And for everything, people have to come all the way, and 
then wait here for months and days together and all. That is why I took up this 
issue with my friend, Shri Prakash Javadekar, who was so bold enough, and had 
extensive consultations, and certain things like defence and high tension lines, he 
has excluded also. They are in the interest of the country. The high tension lines 
go from one region to another region and all. So, certain things he exempted. Other 
things	 also,	 he	 has	 simplified.	 Now,	 after	 consultation	 for	 six	 times	 together,	 the	
Ministry of Environment and Forests also has come to certain conclusions. They are 
shared	 with	 my	 Ministry.	 Both	 of	 them	 together	 are	 shortly	 going	 to	 come.	 And	 I	
am	 going	 to	 review	 that	 Model	 Building	 Byelaws	 in	 consultation	 with	 the	 Ministry	
of Environment and Forests. The Ministry of Environment and Forests has put a 
condition, 'that we are ready to close our eyes provided the conditions being put 
are adopted by the States, including the municipal bodies for giving permission'. 
Then, this permission can be given to the municipality rather than Coimbatore 
Municipality	 coming	 to	 Delhi.	 But,	 at	 the	 same	 time,	 the	 conditions	 are	 very	 strict,	
and they have to be followed. For any violation, action has to be taken. So, that 
much understanding and undertaking they want from those bodies. We are in touch 
with the States. States are also favourably inclined for that.

Then,	 the	 National	 Building	 Code	 2015	 finalized	 after	 incorporating	 Ministry	
of	 Urban	 Development's	 Model	 Building	 Byelaws.	 For	 example,	 C&D,	 construction	
and demolition material, if you want to reuse it also, you have to really modify the 
National	 Building	 Code.	 That	 has	 been	 done,	 and	 I	 am	 thankful	 to	 the	 Consumer	
Affairs	 Minister,	 Shri	 Ram	 Vilas	 Paswan	 to...
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SHRI PRAFUL PATEL: Sir, just one minute. You mentioned about environment. 
I	 raised	 that	 issue	 specifically	 about	 environment	 concerns.	 Sir,	 in	 India,	 in	 city	
after city, you are going to see reconstruction taking place. An old building will be 
demolished and new building will come up. This is not a new feature. If you are 
going to seek environmental clearance for each and every reconstruction project within 
a municipal limit, it is not going to help. I understand that certain large projects need 
to be cleared environmentally, but every single building, above ` 50 crores, if it has 
to go even not to the Central Government but even to the State Government or to  
the local authority, it should be left best to the municipal authorities to determine 
whether they are able to provide water or drainage or other functions. 

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 we	 are	 moving	 in	 that	 direction.	 For	 re-
construction or re-development of the existing buildings, I do not think that they will 
need to come to the Ministry of Environment. It has to be left to the local bodies. 
We are already discussion that issue. That will be taken care of.

With regard to the multiplicity of permissions, under regulations, that issue has 
also been raised. Shri Naresh Agrawal says that we have a regulation here, we have 
the Noida Development Authority. The development authorities are for land use 
permission of projects. Whereas, the regulatory body is to see whether the agreement 
reached between the seller and the buyer is being implemented or not; whether the 
conditions, which have been prescribed, are being followed or not; whether the offer 
made to the people is being respected or not. That is the duty of the regulatory 
body.	 I	 do	 not	 think	 there	 is	 any	 conflict	 between	 this	 body	 and	 that	 body.	 I	 want	
to make this very clear.

Then,	 the	 hon.	 Member,	 Shri	 Rajeev	 Chandrasekhar,	 has	 said	 that	 this	 Bill	 will	
promote	 efficiency	 and	 would	 enhance	 competition;	 it	 is	 not	 anti-business.	 Let	 me	
also make it very clear that the Government's policy is to encourage private people 
also in a very big way. And, we are happy that they are also playing an important 
role.	 They	 are	 also	 equal	 partners	 in	 the	 development	 of	 the	 country.	 But	 they	 have	
to follow certain regulations. If they want to enhance their credibility, they will have 
to	 fulfill	 the	 conditions	 that	 they	 themselves	 announce.	As	 someone	 was	 saying,	 they	
come out with very attractive brochures. They make good advertisements, sometimes 
supported	 by	 some	 icons.	 But	 if	 you	 do	 not	 fulfill	 the	 promises	 that	 you	 have	 made,	
it is an offence. That is why the provision of punishment is there. The Government 
do not want to harass anybody. Why should I harass any builder? Some of my 
friends say that a provision of sending them to jail has been made as if they commit 
a very big crime. Cheating the people is also a crime, number one. Secondly, who 
are the people who are being cheated? These are ordinary people. And, if these 
ordinary people, who have saved throughout their life, are taken for a ride, then, 
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somebody has to come to their rescue. That is why, initially there is a warning. Then, 
there is a penalty. Thirdly, if you are a willful defaulter and are continuously violating 
the orders given by Appellate Authority, then, comes the provision of punishment of  
three years, etc. This perception is wrong that somebody would be sent to jail straightway.

The	 Bill	 also	 takes	 care	 of	 both	 plots	 and	 flats	 because	 the	 real	 estate	 includes	
flat	 sale	 as	 well	 as	 the	 plot	 sale	 also.	

Then, a point was raised that all permissions have to be taken beforehand. After 
construction, someone may say that this is not there, that is not there. Such things 
have to be discouraged. That is why, we are saying that before commencing the 
project, they are supposed to obtain all these permission. If they do not do it, then, 
they will be held responsible and will be taken to task.

Hon.	Member,	 Shri	Ritabrata	Banerjee,	 has	 asked	 about	 the	 definition	 of	 'allottee'.	
An	 exhaustive	 definition	 has	 been	 provided	 under	 section	 2(d).	 The	 other	 points,	
raised by him, have already been covered. 

Then,	 a	 point	 was	 raised	 how	 people	 are	 fleeced	 through	 false	 advertisements.	
This aspect has also been taken care of. False advertisements also come under the 
purview	 of	 the	 Bill.	 The	 people	 indulging	 in	 such	 activities	 will	 also	 be	 penalized.	
Action can be taken against them also. That is quite clear.

Then,	 a	 point	 was	 raised	 about	 the	 definition	 of	 'promoter'.	 All	 Government	
agencies, including my own PSU, will have to register. There is no way out because 
it is an agreement between two people. If you say something, you have to honour it. 
Whether it is my Ministry's organization or any other organization, if they want to 
sell, they will have to register themselves. The Government should lead from the front 
and set an example. That is why, I do not think that any Government will ask for 
exempting the Government-run agencies. The Government-run agencies must be more 
pro-active, more answerable and more accountable than the private people because you 
are a Government and you are running on public money. That is why I quoted the 
example of an American civil airlines. I didn't name Air India because I don't want 
to discourage the national carrier because the response you see here on something 
happening is, ‘‘जो देर हुई, उसके निए हमें िेद है।’’ — only one sentence. Nothing else 
is	 offered	 even	 for	 a	 delay	 of	 three	 hours,	 four	 hours,	 five	 hours	 and	 sometimes	
even	 for	 cancellation	 of	 flights	 also.	 ...(Interruptions)... If the developer leaves the 
project half way, then what? Clause 8 provides that the association of allottees has 
the	 first	 right	 of	 refusal,	 and	 its	 only	 then	would	 the	 authority	 try	 and	 get	 the	 project	 
completed by some other manner. There may be various practical problems also. If 
somebody leaves the project in between, then the authority can also step in.

[Shri	 M.	 Venkaiah	 Naidu]
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Then, with regard to the Development Authority versus Real Estate Development 
Regulatory	Authority,	 the	 Bill	 provides	 that	 the	 promoter	must	 first	 take	 all	 approvals	
from the Development Authority. Then only can he register with this Authority and 
only after the promoter registers the project with the authority, the promoter can sell 
it	 to	 the	 public.	 Before	 that,	 he	 is	 prohibited	 from	 selling	 it.	 Development	Authorities	
such as NOIDA or HUDA, PUDA, DDA, etc., all have their powers. No, we are not 
encroaching on the powers of the Urban Development Authorities of various States.

Then, the Real Estate Regulation Authority shall come into picture after getting 
permissions only. It shall register the promoters and regulate the sale, purchase of 
real estate and check whether the local authority has given them the permission or 
not. Then only will the project be registered. Then only will he be allowed to sell.

Daveji, of course, has done a great job with the cooperation of the Members. He 
also spoke elaborately. He emphasized the importance of the carpet area. Consumer 
would know what he or she is paying for. That is the issue. Some people will say, 
'Sir,	 it	 will	 put	 difficulties	 and	 all	 that'.	 It	 need	 not.	 'The	 cost	 will	 go	 up.'	 Some	
people are saying, 'If you say carpet area, the cost will go up'. The consumer will be 
knowing	 what	 is	 the	 cost.	 Be	 fair	 and	 then	 say,	 'If	 the	 carpet	 area	 is	 this,	 this	 is	 my	
rate'. If he agrees, then he will purchase. If he does not agree, he will not purchase. 
I	 don't	 think	 there	 is	 any	 problem	 with	 regard	 to	 clear	 definition	 of	 carpet	 area.

Structure defect liability was earlier two years, if there is a structural defect. 
Now,	 the	 liability	 has	 been	 increased	 to	 five	 years.	 The	 promoter	 is	 duty	 bound	 to	
take care of the structural liability, if any. That stringent thing has been brought 
in because we have the experience also of what happened in Chennai with regard 
to some buildings which have collapsed earlier also, and then there is the recent 
episode	 of	 Chennai	 floods,	 as	 some	 of	 our	 friends	 were	 mentioning.	 Sir,	 floods,	
of course, is one of the nature's fury. There is sudden heavy rain; second, certain 
dams were full and water has to be released, but then there was a third one also. 
When	 I	 went	 around	 Chennai	 city	 after	 the	 heavy	 floods,	 a	 lot	 of	 people	 told	 me,	
'Sir, these unauthorized encroachments, unauthorized constructions, have added to 
our	 problems'.	 This	 is	 what	 a	 large	 number	 of	 people	 have	 said.	 But	 this	 can	 be	
checked not by Real Estate Development Regulatory Authority. It can be checked 
by the local Development Authority and Urban local body. So, we have to sensitize 
those bodies. As an Urban Development Minister, I have a responsibility also. After 
Chennai	 floods,	 I	 had	 an	 internal	 discussion	 within	 my	 Ministry,	 and	 we	 are	 now	
in the process of sending guidelines to the States also with the experience in mind 
of what has happened in Chennai in the recent past.
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Then with regard to clause 3, clause 3 provides for registration in phases also. 
The developer can register in phases because, at a time, he may not be able to 
go	 for	 the	 entire	 project.	 The	 Bill	 does	 not	 overtake	 or	 override	 the	 provisions	 of	
the Urban Development Act or even the Apartment Ownership Act of any State. 
There	 are	 laws.	 Their	 laws	 will	 stand.	 The	 Bill	 recognizes	 this	 distinction	 and	
defines	 local	 authority	 in	 clause	 2(c).	 Plots	 are	 covered	 under	 the	 Bill,	 as	 I	 have	
explained.	 Completion	 certificate	 or	 occupational	 certificate	 are	 defined	 separately.	
It has been said, 'Resolve disputes in six months'. Dispute resolution is also 
provided.	 Tyagi	 said,	 you	 resolve	 a	 dispute	 in	 six	 months.	 The	 Bill	 provides	 to	
resolve the disputes in sixty days, Tyagiji. ...(Interruptions)... He also talked about 
misleading	 advertisements.	The	Bill	 punishes	misleading	 advertisements,	 under	 Clause	 
12.	 The	 Bill	 also	 provides	 for	 promotional	 measures	 with	 grading	 of	 projects,	
grading of parameters, in Clause 3(2)(b). Clause 3(2) provides for use of appropriate 
construction material and construction techniques also.

Mr. Rajeev Gowda has given a good suggestion that with the advent of advanced 
technologies, we need to codify all this and then send it to all the States. I would be 
doing	 that.	 But,	 at	 the	 end	 of	 it	 all,	 Sir,	 I	 am	 very	 happy	 that	 almost	 all	 Members	
have supported it — I have the names of all the Members — except my friends 
from	 the	AIADMK,	 who	 have	 raised	 a	 principled	 objection,	 which	 they	 thought	 was	
right, but we are in disagreement with them. I only appeal to them to see reason 
too	 and	 see	 to	 it	 that	 they	 too	 support	 this	 Bill,	 because	 this	 Bill	 is	 the	 need	 of	
the	 hour.	 I	 do	 agree,	 there	 is	 still	 scope	 for	 improvement.	 But	 improvements	 can	
be	 done	 in	 the	 future,	 as	 and	 when	 we	 come	 to	 some	 definite	 conclusions,	 and	
evolve a broad consensus. We can bring further changes also. The Government is a 
continuous institution. ...(Interruptions)...

Sir, somebody asked, what about the rural areas? Clause 3(1), second proviso, 
gives power to the authority to register projects beyond municipal area, but within 
a planned municipal area. In the interest of all the allottees, that also has been 
taken care of.

Sir, to the extent possible, whatever doubts were raised or concerns were expressed, 
have all been addressed. ...(Interruptions)... Just a minute.

SHRI	 BAISHNAB	 PARIDA:	 Sir,	 I	 had	 also	 raised	 an	 issue,	 about	 black	 money.	
...(Interruptions)... Real Estate has become a most effective way to convert black 
money into white money. Does the Government want that to happen in the name 
of promoting the real estate business? 

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 I	 am	 aware	 of	 it.	 If	 you	 see,	 he	 has	 to	

[Shri	 M.	 Venkaiah	 Naidu]
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put 70 per cent of the project cost into a bank. You cannot put black money into 
a bank. I don't think it is allowed. So, 70 per cent of the money is being put into 
a bank, which means we are bringing money into the regular system. Let us also 
understand how the country functions and it functioned up to now. I am not talking 
about this party or that party. There is a system now. Suddenly, if you insist upon 
rural people also that for ten thousand or twenty thousand rupees they need to get a 
cheque and then only payments can be accepted, there would be practical problems 
there.	 But,	 still,	 to	 the	 extent	 possible,	 we	 are	 trying	 to	 take	 care	 and	 see	 to	 it	 that	
illegal money, unaccounted money, is also prohibited, that is why we have brought 
this provision of 70 per cent of the money being put into a bank account.

With	 regard	 to	 the	 issue	 raised	 by	 Shri	 Rahman	Khanji,	with	 regard	 to	 disclosing	
the size of the apartment in terms of carpet area, he was saying, what will happen 
to the ongoing projects or those that were already sold. About this, there is no 
clarity, I do admit.

SHRI	 K.	 RAHMAN	 KHAN:	 You	 can	 bring	 it	 in	 the	 rules.

SHRI	 M.	 VENKAIAH	 NAIDU:	 But	 I	 will	 definitely	 address	 that	 and	 bring	 it	
in the rules, because Government has the power to make rules, and communicate 
the same to the States.

Sir, with these words, I would like to thank all the…...(Interruptions)...

�ी मवज्य जवाहरलाल दडमा: मैंिे एक �शि नकया था। एं�ोचर िैंर के ऊपर जो घर बि 
जाते हैं, उसके अंदर आथॉनरटी भी ससमम नित रहती है, उसके निए आपके पास में कया �ोनवजि 
है, कयोंनक उसके अंदर छोटे-छोटे िोगों का पैसा िगा रहता है। नरटायर्य िोगों का पैसा िगा 
हुआ होता है। व े सरकारी जमीिें होती हैं तथा अनय जमीिें होती हैं। इसके बारे में मैंिे आपसे 
पूछा था नक इिका आपके यहा ं कया �ोनवजि है? जो िई टेकिॉिोजी है, उस टेकिॉिोजी का 
यूज करके आप अपिे िकशे कैसे पास कराओगे और इसमें �षटािार ितम कर उपभोकताओं को 
तथा अचछे नबलररों को राहत पहंुिाओगे।

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 about	 encroached	 lad,	 unless	 you	 get	 a	
certificate	 that	 the	 land	 is	 free	 from	 any	 encumbrance,	 you	 cannot	 go	 in	 for	 a	 project.	
At present what is happening is that we see that after buildings are constructed and 
it	 reaches	 a	 certain	 stage,	 somebody	 files	 a	 litigation	 saying	 that	 it	 is	 private	 property,	
it is Wakf property, it is temple property, and so on. These sorts of litigations are 
going on. Right from local courts to the Supreme Court, you see cases are pending 
and ordinary people are taken for a ride. That is why, he is supposed to provide 
a	 clear	 encumbrance	 certificate	 about	 the	 land.	 Only	 then	 they	 would	 register	 it.	
Otherwise they will not. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete.
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�ी हुसैन दलवई (महाराषट्र): सर, नवजय जवाहरिाि दरवा जी िे नजस सवाि को उठाया है, 
मुमबई में इस तरह के बहुत सारे मामिे हैं। वहा ं कैमपा कोिा बहुत बडी �ॉबिम है ...(व्यवधान)... 
झोंपड-पटिी वािों का बहुत बडी �ॉबिम है। उसके निए जो ऑनफसर सर्टनफकेट देते हैं, उस 
ऑनफसर के नििाफ कुछ िहीं नकया जाता है। इसके कारण जो गरीब िोग घर िेते हैं, व े बाद 
में फंस जाते हैं। अापिे इसके निए कया नकया है?

MR. DEPUTY CHAIRMAN: No speech; put the question only.

�ी मवज्य जवाहरलाल दडमा: सर, मैंिे पूछा था नक नजस अनधकारी के वार्य के अनतग्यत 
encroachment हो रहे हैं, उस अनध कारी के नि िाफ आप कया करिे जा रहे हैं? आपिे इस 
नबि में ऐसे अनध कानरयों के निए कया �ोनवजि नकया है? ...(व्यवधान)... 

MR. DEPUTY CHAIRMAN: You are asking for the second time.

SHRI	 VIJAY	 JAWAHARLAL	 DARDA:	 Sir,	 he	 has	 not	 clarified	 my	 point.	

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 this	 power	 to	 remove	 encroachments	 or	
power	 to	 stop	 unauthorized	 construction	 lies	 with	 the	 urban	 local	 body.	 Officers,	 who	
are supposed to take care of it, sleep initially. After construction is complete, some 
smart	 IAS	 officer	 comes	 and	 asks	 for	 demolition.	 That	 is	 why,	 in	 my	 new	 Urban	
Development Initiative, I have made it mandatory that there has to be transparency 
and	 also	 accountability	 of	 the	 officer	 in	 whose	 area	 this	 unauthorized	 construction	
takes place. He has to be held responsible. 

MR. DEPUTY CHAIRMAN: I think that is enough now.

SHRI JAIRAM RAMESH: Sir, I am somewhat disappointed that the hon. 
Minister...(Interruptions)...many colourful rhymes.

MR. DEPUTY CHAIRMAN: Put the question only.

SHRI JAIRAM RAMESH: So, I would suggest to him that following his example, 
this	 Bill	 is	 a	 Bill	 that	 will	 not	 kill	 ...(Interruptions)...

SHRI	 TIRUCHI	 SIVA	 (Tamil	 Nadu):	 Sir,	 the	 Bill	 makes	 registration	 compulsory	
for the projects only if the proposed land exceeds 1,000 square metres or the number 
of apartments is more than 20. I would suggest to the Minister that 1,000 square 
metres is equivalent to 10,000 square feet. In 5,000 square feet, they can construct 
10 apartments, and they can divide it into two projects and construct 20 apartments 
and need not register it. So, I think if the Minister could bring down the compulsory 
area limit of 1,000 square metres, that will be helpful. The Standing Committee has 
made a recommendation in this regard.

MR. DEPUTY CHAIRMAN: That is a very valid suggestion.
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SHRI	M.	VENKAIAH	NAIDU:	 Earlier,	 it	 was	 1,000	 square	 metres	 and	 12	 flats.	
Now,	 it	 has	 been	 brought	 down	 to	 500	 square	 metres	 and	 8	 flats.	 That	 is	 one.	 This	
issue	 was	 raised	 by	 Kumari	 Selja	 and	 I	 have	 already	 responded	 also.	 Sir,	 I	 read	
from	 the	 Bill,	 "Provided	 that	 if	 the	 appropriate	 Government	 considers	 necessary,	 it	
may reduce the threshold below 500 square metres or 8 apartments, as the case may 
be, inclusive of all phases, for exemption from registration under this Act." States 
have been given this power.

MR. DEPUTY CHAIRMAN: That is enough. Now, the question is:

	 That	 the	 Bill	 to	 establish	 the	 Real	 Estate	 Regulatory	Authority	 for	 regulation	
and promotion of the real estate sector and to ensure sale of plot, apartment 
or	 building,	 as	 the	 case	 may	 be,	 or	 sale	 of	 real	 estate	 project,	 in	 an	 efficient	
and transparent manner and to protect the interest of consumers in the real 
estate sector and to establish an adjudicating mechanism for speedy dispute 
redressal and also to establish the Appellate Tribunal to hear appeals from 
the decisions, directions or orders of the Real Estate Regulatory Authority 
and	 the	 adjudicating	 officer	 and	 for	matters	 connected	 therewith	 or	 incidental	
thereto, as reported by the Select Committee of Rajya Sabha, be taken into 
consideration.

The motion was adopted

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration 
of	 the	 Bill.

Clauses 2 and 3 were added to the Bill

MR. DEPUTY CHAIRMAN: In clause 4, there is one Amendment (No.3) by 
Shri	 M.	 Venkaiah	 Naidu.

CLAUSE 4 - APPLICATION (***) FOR REGISTRATION OF  
REAL ESTATE PROJECTS

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 I	 move:

(3) That at page 8, for lines 36 to 43, the following be substituted, namely:—

 "that seventy per cent., of the amounts realized for the real estate project 
from the allottees, from time to time, shall be deposited in a separate 
account to be maintained in a scheduled bank to cover the cost of 
construction and the land cost and shall be used only for that purpose.

 Provided that the promoter shall withdraw the amounts from the separate 
account, to cover the cost of the project, in proportion to the percentage 
of completion of the project:"



504 Government [RAJYA	SABHA]	 Bill

The question was put and the motion was adopted

Clause 4, as amended, was added to the Bill

Clauses 5 to 10 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 11, there are two Amendments. One is 
Amendment	 (No.4)	 by	 Prof.	 M.V.	 Rajeev	 Gowda.	 Are	 you	 moving?

PROF.	 M.V.	 RAJEEV	 GOWDA:	 Sir,	 I	 would	 like	 to	 have	 a	 clarification	 from	
the Minister. Will he accept this amendment I am asking this because the House and 
everyone would be against discrimination which is prevalent in this industry. He has 
already made one amendment. I would request him to add this amendment too and 
get it passed in the amended form in the Lok Sabha. Will the Minister please reply?

SHRI	 M.	 VENKAIAH	 NAIDU:	 With	 all	 humility,	 I	 would	 like	 to	 convey	 to	
my professor friend that the Constitutional provision need not be repeated each and 
every time. It surpasses all and it is binding. There is anti-discrimination thing in 
article	 15.	 I	 have	 made	 it	 very	 clear.	 But	 for	 the	 sake	 of	 ...(Interruptions)...

SHRI PRAFUL PATEL: You can put it in the Rules. ...(Interruptions)...

SHRI	 M.	 VENKAIAH	 NAIDU:	 At	 the	 same	 time,	 earlier	 I	 have	 responded	
saying that I will put it in the Rules. ...(Interruptions)...

PROF.	 M.	 V.	 RAJEEV	 GOWDA:	 Sir,	 I	 am	 not	 moving	 the	 amendment.

MR. DEPUTY CHAIRMAN: So, amendment is not moved. Now, there is one 
Amendment	 (No.	 5)	 by	 Shri	 Bhupinder	 Singh.	 Are	 you	 moving	 the	 amendment?

SHRI	BHUPINDER	SINGH	(Odisha):	Sir,	my	amendment	 is	 the	 same	amendment	
which was given by Prof. Gowda. Now, the hon. Minister has already replied to the 
amendment of Prof. Rajeev Gowda. And, it is against discrimination on the basis of 
age, caste, creed, ethnicity, food preferences, gender, language, etc., etc. I am not 
pressing for the amendment, but I am moving the amendment. ...(Interruptions)...

CLAUSE 11 - FUNCTIONS AND DUTIES OF PROMOTER

Sir, I move:

(5) That at page 14, after line 29, the following be inserted namely:—

"(i) not discriminate on the basis of age, caste, creed, ethnicity, food 
preferences, gender, language, marital status, nationality, region of origin, 
religion, or sexual orientation, when transacting with a potential allottee."

5.00 p.m.
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The question was put and the motion was negatived.

Clause 11 was added to the Bill.

Clauses 12 to 92 were added to the Bill.

CLAUSE 1 - SHORT TITLE, EXTENT AND COMMENCEMENT

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No. 2) by 
Shri	 M.	 Venkaiah	 Naidu.

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 I	 move:

(2) That at page 1, line 6, for	 the	 figure	 "2015",	 the	 figure	 "2016"	 be	
substituted."

The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.

ENACTING FORMULA 

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment 
(No.1)	 by	 Shri	 M.	 Venkaiah	 Naidu.

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 I	 move:

(1) That at page 1, line 1, for	 the	 figure	 "Sixty-sixth",	 the	 figure	 "Sixty-
seventh" be substituted."

The question was put and the motion was adopted.

Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 I	 move:

	 "That	 the	 Bill,	 as	 amended,	 be	 passed."

The question was put and the motion was adopted.

MR.	 DEPUTY	 CHAIRMAN:	 The	 Bill,	 as	 amended,	 is	 passed.

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 I	 would	 like	 to	 thank	 all	 the	 Members	 of	
the House irrespective of their parties, for coming forward to support this historic 
pro-people, pro-consumer legislation.

MR.	 DEPUTY	 CHAIRMAN:	 No	 thanks	 to	 the	 Chair!	 ...(Interruptions)...

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 the	 Chair	 always	 does	 a	 thankless	 job.	
...(Interruptions)... 
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MR. DEPUTY CHAIRMAN: This is the most correct statement ever made in the 
House. ...(Interruptions)... That is the truest statement you have made. ...(Interruptions)... 
I think, Najma ji will agree with me in full, and, what he said. ...(Interruptions)...

SHRI	 M.	 VENKAIAH	 NAIDU:	 Sir,	 I	 always	 speak	 from...	 ...(Interruptions)...

SHRI	 TIRUCHI	 SIVA:	 Sir,	 you	 have	 to	 thank	 me	 also.	 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. Special thanks to you. ...(Interruptions)... 
Now,	 we	 will	 take	 up	 the	 discussion	 on	 Budget	 (Railways),	 2016-17,	 for	 which	 we	
have eight hours. ... (Interruptions)...

DR.	 T.	 SUBBARAMI	 REDDY	 (Andhra	 Pradesh):	 Sir,	 please	 allow	 Special	
Mentions	 first.	 ...(Interruptions)..

MR. DEPUTY CHAIRMAN: I can allow Special Mentions only if you lay the same 
on the Table without saying anything else. ...(Interruptions).. Just lay it on the Table 
without saying anything. In that case, I can allow. ...(Interruptions).. Yes. Special Mentions.

SPECIAL MENTIONS*

Demand to expedite the initiatives taken by the Government to  
weed out inefficient Government officials

SHRI ANIL DESAI (Maharashtra): Sir, the present Government headed by hon. 
Shri Narendra Modi has taken a number of good initiatives aiming at eliminating 
the	 inefficient	 elements	 from	 the	 Government	 service	 who	 are	 not	 discharging	 their	
duties	 honestly,	 efficiently	 and	 the	 officers	 of	 a	 bad	 reputation.	 In	 September	 2016,	
Government	 has	 reportedly	 decided	 to	 compulsorily	 retire	 senior	 officials	 ten	 years	 in	
advance	 if	 they	 are	 found	 to	 be	 inefficient	 or	 have	 a	 bad	 reputation.	 This	 move	 is	
really laudable as it is in the interest of aam aadmi, who usually, most of the time 
is	 at	 the	 receiving	 end	 because	 of	 such	 bad	 employees	 and	 officers.	 I	 understand	
that	 under	 Rule	 FR	 56(J),	 the	 performance	 of	 Group	A	 and	 B	 officials	 who	 are	 over	
50	 years	 of	 age	 and	 junior	 officials	 who	 are	 55	 years	 must	 be	 reviewed.	 After	 the	
performance appraisal, a decision can be taken on compulsory retirement of such 
officials	 before	 the	 actual	 retirement	 age	of	 60	years.	Hon.	Prime	Minister	 has	 taken	 a	
decision	 to	 enhance	 the	 efficiency	of	 public	 servants	 and	 to	 implement	 the	 purification	
drive	 of	 Government	 officials;	 the	 Government	 has	 re-appointed	 review	 committees	 
to speed up the process in order to chop off dead wood from the Government service. 
I appreciate the steps taken by this Government and would further appreciate if the 
progress in this matter is apprised to me expeditiously. Thank you.

*Laid on the Table.


